RESERVE B

ESTATE DEPARTMENT

Thiruvananthapuram

NOTICE INVITING TENDER

Tender for renovation of Class Il flat (C-34) at Bank’s Staff quarters, Thamalam,

Thiruvananthapuram.

Reserve Bank of India, Thiruvananthapuram invites e- tenders for the captioned work from
Bank’s empaneled vendors/contractors under the said category of the work costing
between 5 to 10 Lakh. The tendering would be done through the e-Tendering portal of
MSTC Ltd (www.mstcecommerce.com/eprocn ). All interested empaneled vendors

/contractors must register themselves with MSTC Ltd through the above-mentioned
website to participate in the tendering process. The Schedule of e-Tender is as follows:

a. Name of Work

Renovation of Class Il flat (C-34) at Bank’s Staff
quarters, Thamalam, Thiruvananthapuram.

b. Estimated Cost of the Work

¥ 7.05 lakh inclusive of GST

c. e-Tender no

RBI/Thiruvananthapuram Regional
office/Estate/2/25-26/ET/60

d. Mode Of Tender

e-Procurement System
(Online: Part | - Techno-Commercial Bid and
Part Il - Price Bid through
(www.mstcecommerce.com/eprochome/rbi ))

e. Date of NIT/Tender
available to parties to view in
RBI website/MSTC Portal

April 28,2025 from 03:00 PM

f. Date of start of e-Tender for
submission of Techno-
Commercial Bid and price Bid
in MSTC Portal

May 19,2025 from 03:00PM

g. Date of close of online e-

tender for submission of
Techno-Commercial Bid &
Price Bid

May 29,2025 up to 03:00 PM

h. Date & time of opening of
tender

May 29,2025 at 03:15 PM at Estate Department,
MOB

i. Transaction Fee

As charged by MSTC Ltd.

2. Vendors may note that path for new MSTC portal is https://www.mstcecommerce.com/

- eProcurement - Common Portal - Vendor Login.


https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/eprochome/rbi

3. This notice is being published for information only and is not an open invitation to quote
this limited tender. Participation in this tender is by invitation only and is limited to the
selected procuring entity’s enlisted contractors. Unsolicited offers are liable to be ignored.
However, contractors who desire to participate in such tenders in future may apply for

enlistment with RBI as per procedure.

4. Amendments / Corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and MSTC Website as given above and will not be published in the

newspaper.

Regional Director
(Kerala and Lakshadweep)



YR ¥ed §6/ RESERVE BANK OF INDIA

mﬁm/ ESTATE DEPARTMENT
m/ THIRUVANANTHAPURAM - 695033

THaH YT 96 & 1w S1cd | 3} 111 welTe (C-34) & Ao Hfew
fAfaer

TENDER FOR RENOVATION OF CLASS Ill FLAT (C-34) AT BANK’S STAFF
QUARTERS, THAMALAM

ﬁiaa@R DT [TH Name of Tenderer:

Udl Address:
Date of Notice inviting Tender April 28,2025 from 03:00 PM
\Validity of the Tender for acceptance by )
90 days from the date of opening of the Tender.
the Bank
Date of start of submission of bids May 19,2025 from 03:00PM
Last date to submit bids May 29,2025 upto 03:00 PM
Date of opening of tender May 29,2025 at 03:15 PM

This document is the property of Reserve Bank of India (RBI). It may not be copied, distributed or
recorded on any medium, electronic or otherwise, without the RBI's written permission thereof,
except for the purpose of responding to RBI for the said purpose. The use of the contents of this
document, even by the authorized personnel / agencies for any purpose other than the purpose
specified herein, is strictly prohibited and shall amount to copyright violation and thus, shall be

punishable under the Indian Law




DISCLAIMER

Reserve Bank of India, Estate Department, Thiruvananthapuram, has prepared this document to
give background information on the Project to the interested parties. While Reserve Bank of India
has taken due care in the preparation of the information contained herein and believe it to be in
order, neither Reserve Bank of India nor any of its authorities or agencies nor any of their
respective officers, employees, agents or advisors give any warranty or make any representations,
express or implied as to the completeness or accuracy of the information contained in this

document or any information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make their own
inquiries and respondents will be required to confirm in writing that they have done so and they do
not rely only on the information provided by RBI in submitting the Tender. The information is
provided on the basis that it is non — binding on Reserve Bank of India or any of its authorities or

agencies or any of their respective officers, employees, agents or advisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter further
with any party expressing interest. No reimbursement of cost of any type will be paid to persons or

entities expressing interest.



NOTICE INVITING TENDER

Tender for renovation of Class Ill flat (C-34) at Bank’s Staff quarters, Thamalam,
Thiruvananthapuram.

Reserve Bank of India, Thiruvananthapuram invites e- tenders for the captioned work from Bank’s
empaneled vendors/contractors under the said category of the work costing up to 10 Lakh. The
tendering would be done through the e-Tendering portal of MSTC Ltd
(www.mstcecommerce.com/eprocn ). All interested empaneled vendors /contractors must register
themselves with MSTC Ltd through the above-mentioned website to participate in the tendering
process. The Schedule of e-Tender is as follows:

Renovation of Class lll flat (C-34) at Bank’s Staff quarters,
Thamalam, Thiruvananthapuram.

b. Estimated Cost of the Work ¥ 7.05 lakh inclusive of GST

a. Name of Work

RBI/Thiruvananthapuram Regional office/Estate/2/25-
26/ET/60

e-Procurement System

(Online: Part | - Techno-Commercial Bid and

Part Il - Price Bid through
((www.mstcecommerce.com/eprocn ))

e. Date of NIT/Tender available to |April 28,2025 from 03:00 PM

parties to view in RBI
website/MSTC Portal

f. Date of start of e-Tender for
submission of Techno-Commercial May 19,2025 from 03:00PM
Bid and price Bid in MSTC Portal
g. Date of close of online e-tender [May 29,2025 upto 03:00 PM
for  submission of Techno-
Commercial Bid & Price Bid

h. Date & time of opening of tender |May 29,2025 upto 03:15PM at Estate Department, MOB

c. e-Tender no

d. Mode Of Tender

i. Transaction Fee As charged by MSTC Ltd.

Amendments / Corrigendum to the tender, if any, issued in future will only be notified on the RBI

Website and MSTC Website as given above and will not be published in the newspaper.


https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn

Important instructions for E-Procurement

Bidders are requested to read the terms & conditions of this tender before submitting your online
tender.

Process of e-Tender:

A) Regqistration: The process involves vendor’s registration with MSTC e-procurement portal
which is free of cost. Only after registration, the vendor(s) can submit his / their bids electronically.
Electronic Bidding for submission of Techno-Commercial Bid as well as Price Bid will be done over
the internet. The vendor should possess Class Il signing type Digital Certificate. Vendors must
make their own arrangement for bidding from a PC connected with internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without Digital Signature).

Special Note: The Techno-Commercial Bid and Price Bid must be submitted on-line through

www.mstcecommerce.com/eprocn

1) Vendors are required to register themselves online with

www.mstcecommerce.com/eprocn => e-Procurement => PSU/Govt depts. => Select RBI

Logo => Register as Vendor => Filling up details and creating own user id and password
=> Submit.

2) Vendors will receive a system generated mail confirming their registration in their e-malil
which has been provided during filling the registration form. In case of any clarification,

vendors may contact RBI / MSTC before the scheduled time of the e- tender.

a) Contact personal (MSTC) For Vendors:
HO Central Help Desk: (For vendors)
Phone Number :07969066600

Email: helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending emails)

Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System
settings etc.

b) Contact Persons (MSTC Ltd — During Office Hours only):

Name E-Mail ID Landline No. Mobile No.
Shri Ganesa Murthy bmtvcmstc@mstcindia.in 0471-2326686 | 09176616410
Shri Santosh Rajendran skrajendran@mestcindia.co.in; | 0471-2326686 | 08884600700

tvcopn3mestcindia.in

Kerala Branch Office details:
Address: 1st Floor, BSNL CTO
Building, Opp Kerala State

Mail ID:
Secretariat, Mahathma Gandhi o Contact: 0471-2326686
_ mstctve@mestcindia.in
Rd, Statue, Thiruvananthapuram-

695001



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn

Contact Persons (RBI - During Office Hours only):

1. Shri Shaji Krishnan (Assistant General Manager, Estate Department)
0471-278 3030/ (kshajikrishnan@rhbi.org.in)
2. Shri D Bharath Kumar (Assistant Manager, Estate Department)
0471-278 3042/ (bharathd@rbi.org.in)
Guide
1. System Requirement:
For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available

https://www.mstcecommerce.com/eprocn/

System Settings Check Status

Status QRS EERENIEE  Download System Settings Guide J| Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Desoriced lais

Based On The Java Version You Have Installed Please ) .
Latest Version: 11 Installed Version:
Download PKI Application
If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download

le Chrome Or Edge: - Open URL

I 591/signservice/getdata And Click To Allow Connections

If You Have Installed Both Java And Pki Application, If You Are Using Googl
https://localhost:1359

Please Update Browser Settings
If You Are Using Firefox: - Open URL
https:/localhost:13591/signservice/getdata And Add Security Exception To Allow Connections

2. Special Note towards Transaction fee: The vendors shall pay the transaction fee using

“Transaction Fee Payment” Link against the specific tender in the “Bid Floor’/through the “Pay
Transaction fee” in “Event catalog” through their login. Service Provider / Contractor / Vendor shall
have the facility of making the payment either through NEFT or Online Payment. On selecting
NEFT, Service Provider / Contractor / Vendor shall generate a challan by filling up a form. Service
Provider / Contractor / Vendor shall remit the transaction fee amount as per the details printed on
the challan without making change in the same. On selecting Online Payment, Service Provider /
Contractor / Vendor shall have the provision of making payment using its Credit / Debit Card / Net
Banking. Once the payment gets credited to MSTC’s designated bank account, the transaction fee
shall be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e- tender without
payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time of
the event so as to give themselves sufficient time to submit the bid.

3. Information about tenders / corrigenda shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their corporate email I.D.
provided is valid and updated at the time of registration of vendor with the MSTC Ltd. Vendors are
also requested to ensure validity of their class Ill signing and encryption type of DSC (Digital

Signature Certificate).


https://www.mstcecommerce.com/eprocn/
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4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice inviting

tender).
5. Bidding in E-tender:
Note: Vendors are instructed to use Upload Documents link in My menu to upload documents in
document library .Multiple documents can be uploaded .Maximum size of single document for
upload is 5 MB.
Once documents are uploaded in the library, vendors can attach documents through Attach
Document link against the particular e-Tender .Please note that if the documents are not attached
to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that the vendor
has not submitted the documents .For further assistance please follow instructions of vendor guide.
a) Bidders need to submit necessary EMD, E-Tender fees, if any and Transaction fee
separately for the e-tender .Transaction fees if any are non-refundable .
b) The process involves Electronic Bidding for submission of Techno Commercial Bid as well
as Price Bid.
The bidders who have submitted the above fees can only submit their Techno Commercial Bids

and Price Bid through internet in MSTC website www.mstcecommerce.com_ — e-procurement

—New Common Portal —Bid Floor Manager —live event —Selection of the live event —
Transaction fee->Common terms->Attach Documents->Price Bid .
Please Note: The vendor after successful remittance of the transaction fees and EMD details, will
get the attach documents and common terms tab enabled in their login. Post successful completion
of this step, the vendors will be allowed to save the lot specific terms and submit their price bid
against the lot through the portal or download and upload the excel file for submitting price bids,
as the case may be. In case the attach documents and/or saving common terms step is
unsuccessful, the tabs for saving lot specific terms and submitting price bid would be disabled. The
status of whether the same is successful/pending would be displayed in the bid status button.

c) First the vendor needs to fill up the Commercial specification if any and save it .Then the
vendor should fill up the Techno-commercial bid .After filling the Techno-Commercial Bid,
bidder should click ‘save ’for recording their Techno-Commercial bid .Once the same is
done, the Price Bid link becomes active and the same has to filled up and then bidder
should click on “save ”to record their price bid .Then once both the Techno-Commercial
bid & price bid has been saved, the bidder can click on the “Final Submission ”button to
register their bid

NOTE - :After clicking the final submission “Delete bid” option would be shown .If the vendor
wants to delete the bid after final submission and re submit the bid, then he/she should click delete
bid and resubmit the same and again click final submission.

d) In all cases, bidder should use their own ID and Password along with Digital Signature at
the time of submission of their bid.

e) During the entire e-tender process, the bidders will remain completely anonymous to one
another and also to everybody else.

f) The e-tender floor shall remain open from the pre-announced date & time and for as much

duration as mentioned above .


https://www.mstcecommerce.com/
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g) All electronic bids submitted during the e-tender process shall be legally binding on the

bidder .Any bid will be considered as the valid bid offered by that bidder and acceptance of
the same by the Buyer will form a binding contract between Buyer and the Bidder for
execution of supply/work .Such successful tenderer shall be called hereafter
SUPPLIER/CONTRACTOR.

h) It is mandatory that all the bids are submitted with class Ill signing and encryption type of
digital signature certificate otherwise the same will not be accepted by the system .

i) Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender in
full or part as the case may be without assigning any reason thereof .

J) No deviation of the terms and conditions of the e-Tender document is acceptable .
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms &
conditions for the e-Tender.

k) Unit of Measure JUOM (is indicated in the e-tender Floor .Rate to be quoted should be in
Indian Rupee as per UOM indicated in the e-tender floor/tender document .

No deviation of the terms and conditions of the tender document is acceptable after opening
of Part | of the tender. Submission of bid in the e-tender floor by any vendor confirms his
acceptance of terms & conditions for the tender. Any order resulting from this tender shall be
governed by the terms and conditions mentioned therein. The tender inviting authority has the
right to cancel this e-tender or extend the due date of receipt of bid(s) without assigning any
reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the total cost including
GST shall be calculated by the system. No Change in quoted rates will be accepted.

Important Note

In the price bid due to number of words limitation, complete description could not be
accommodated, and description given thereof is brief. Before quoting rates, all the contractors
must read the complete details of each item given in the schedule of quantities and other
specifications/terms and conditions given in this tender document. For execution and rate purpose,

the details given in schedule of quantities in this tender document will be implemented.


https://www.mstcecommerce.com/eprocn
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WS-T /SECTION - A
UXId &1 U3 / LETTER OF OFFER

QTH/ Place:
dRRG/ Date:
Jar #H/ To

%ﬁ?—ﬁﬂﬂmﬂ/ Shri Thomas Mathew
&g e/ Regional Director
YR Red db/ Reserve Bank of India,

fd®a=idq3d/ Thiruvananthapuram — 695033

Hgied/ Sir,

TgT 59 a1 Ay 0 o fafAféy ol & Ty o faiy faaron, sifieenr ok 1 - e @) St
R P YT SR I 10 H fAFEY 1l o i bl ST SR IH Wi B & 91 71 Afder
I e aTelt SRR SR T S 3 a1, BH 399 g O wf 2 & ey o) o =
T @] grT, Iad 1o | ATy sl &t gua-smoE | ARy wg & iR, e Am - SreE |
Sfcarad i IR 7T &R UBR 3 A=, siftipedmef, Y@t ofiR Ffder ot =df # fad w fofaa
RN, "HRR 1 X<, fI=w 2, W - S 3R Wfaer &t 2rdf 3R ISP o Iuds F1g oH
qTelt ArERft & 1Y e 3R H1f &1 e B &1 Ud1d dd & |

Having examined the specifications, drawings and Schedule of Quantities relating to the works
specified in the memorandum hereinafter set out and having visited and examined the site of the
works specified in the said Memorandum and having acquired the requisite information relating
thereto as affecting the tender, I/we hereby offer to execute the works specified in the said
Memorandum within the time specified in the said Memorandum at the rates mentioned in the
Schedule of Quantities and in accordance in all respects with the Specifications, Designs and
instructions in writing referred to in Conditions of Tender, the Articles of Agreement, Special
Conditions, Schedule of Quantities and Conditions of Contract and with such materials as are
provided for, by and in all other respects in accordance with such conditions so far as they may be
applicable.

Y4/ MEMORANDUM

(@) | BTl PTGV Name of work | JACH R4d sfeb & Tt &IcH 7 A0 Il TGefTe (C-34) b TR0l
/Renovation of Class Il flat (C-34) at Bank’s Staff
guarters, Thamalam, Thiruvananthapuram

(@) | YTdE Pt e/ Terms of I AR & Ws 32 3R uRRIY & AR/ As per
Payment clause 32 of the General conditions of contract and
Appendix.
@ | BB RBA D RNANTAT | HPR AT R & 10 IRAT7 8Q Seven
\HY/ Time allowed for weeks from the 10th day of date of issue of work
completion of work order

(9) | SFIHId AT/ Estimated Cost | @ 7.05 ARG, (51,08, & & 1/ 27.05 lakh inclusive of
GST
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() fod 9 gfayRor 99 & ufg fod=m | 5% from each bill (Maximum of 5% of contract
R @i o o, af g | amound)

8/ Percentage if any to be

deducted from Bill towards
Retention Money (R.M)

g g fAfaer Wied gt & O H/8H SUS gRI J81 39d 1Y YAy 3ad Hfdal &1 [l 3R Iad [
& IUSHYT BT T B 3R I U I 376 GXT H= & [0 TgAA § /¢ o1 db d A @ a9l
B UM B T # It il A Ifexafaet R S febdl ST SR HRel T Rofd S b YTl bR o
forg wema g

1. Should this tender be accepted, I/we hereby agree to abide by and fulfill the terms and provisions
of the said Conditions of Contract annexed hereto so far as they may be applicable or in default
thereof to forfeit and pay to the Reserve Bank of India the amount mentioned in the said conditions.

2. On acceptance of tender, we will deposit a sum @ 2% of value of work as earnest money with
RBI on intimation from the Bank about acceptance of the tender, which amount will not bear any
interest. Should I/We fail to execute the contract when called upon to do so or fail to adhere to any

of the condition given in tender, I/We do hereby agree that this sum shall be forfeited by me / us to
RBI.

AR SHI & TR [BEIGRIN &/ Our Bankers are:
)
i)
Hadd/Yours faithfully,
TfdaIHR & EX&R/ Signature of the Tenderer
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SECTION B
GENERAL INSTRUCTIONS TO TENDERERS

E-tender should be submitted in MSTC portal under RBI Portal for the work of ‘Renovation of
Class lll flat (C-34) at Bank’s Staff quarters, Thamalam, Thiruvananthapuram” not later
than 2:.00 PMon ............ ,2025. Telegraphic, Fax and E-mail tenders shall not be accepted.
No tender received after 2.00 PMon .......... ,2025 shall be accepted by MSTC portal.

Bidders may contact Banks Engineer to get their doubts clarified. The Bank discourages
stipulation of any additional conditions by the tenderers. However, in case the tenderers wish
to include any condition / clarification, it shall be separately uploaded in MSTC Portal in their
letter head. The clarifications / conditions etc. uploaded if any will be examined and after
discussions with all the tenderers, the conditions that are acceptable to the Bank will be
intimated to the tenderers. No request for any change in rate or conditions after the opening of
the tender will be entertained. However, decision of the Bank on acceptance of conditions put
by the bidders is final and binding.

Bidders may choose to present for Tender Opening Event in the Bank’s Main Office at
scheduled date and time. Tender shall be opened at 3:00 PM on .................... , 2025 or a
subsequent date and time, same shall be intimated to the bidders.

All information, correspondence letters, shall be submitted in and addressed to Shri Thomas
Mathew, Regional Director, Reserve Bank of India, Thiruvananthapuram.

Tenders shall remain valid for acceptance by the Bank for a period of three months from the
date of opening of the tender which period may be extended by mutual agreement and the
tenderer shall not cancel or withdraw the tender during this period.

The rates quoted shall be firm and binding without any escalation whatsoever till the completion
of the contract. Due to limitation in number of words in price bid in MSTC portal, full description
may not be available. However, tenderer shall read all specifications/drawings/conditions from
this tender document.

For any item, if the rate and amount do not tally with respect to the bill of quantities, then the
amount arrived on the basis of quoted rates shall only be considered.

Digital Signatures may be used to submit the tender in token of his / their acquainted himself /
themselves with the terms and conditions of this tender.

If any of the document is missing, the tender may be considered invalid by the Bank at its
discretion. No advice of any change in rate or conditions after opening of the tender will be
entertained.

The vendors shall pay the transaction fee vide the procedures listed in ‘Guidelines for e-
procurement’. Transaction fee is non-refundable. A vendor will not have the access to online
e-tender without making the payment towards transaction fee.
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The Reserve Bank of India does not bind itself to accept, the lowest or any tender and reserve
to itself the right to accept or reject any or all the tenders, either in whole or in part, without
assigning any reasons for doing so.

On receipt of intimation from the Employer of acceptance of his / their tender, the successful
bidder shall be bound to implement the contract and within fourteen days thereof the successful
bidder shall sign an agreement in accordance with the draft agreement and the Schedule of
Conditions but the written acceptance by the Reserve Bank of India of a tender will constitute
a binding contract between the Reserve Bank of India and the person so tendering, whether
such formal agreement is or is not subsequently executed.

All compensation or other sums of money payable by the Contractor to the Employer under
the terms of this Contract may be deducted from the Security Deposit if the amount so permits
and the Contractor shall, unless such deposit has become otherwise payable, within ten days
after such deduction make good in cash the amount so deducted.

The Contractor shall not assign the Contract. He shall not sublet any portion of the Contract
except with the written consent of the Bank. In case of breach of these conditions, the bank
may serve a notice in writing on the contractor rescinding the Contract whereupon the security
deposit shall stand forfeited to the Bank.

The Contractor shall carry out all the work strictly in accordance with Design and drawings,
details, specifications and instructions of the Bank’s Engineer. If in the opinion of the Bank's
Engineer changes have to be made in the design and with the prior approval in writing of the
Employer they desire the Contractor to carry out the same, the contractor shall carry out the
same without any extra charge. The Bank's decision in such cases shall be final and shall not
be open to arbitration.

A Schedule of Probable Quantities in respect of each work and specifications accompany these
Instructions to Bidders. The Schedule of Probable Quantities is liable to alteration by omissions,
deductions or additions at the discretion of the Bank.

The tenderer must obtain for himself on his own responsibility and at his own expenses all the
information which may be necessary for the purpose of making a tender and for entering into
a contract and must examine the drawings (if any) and must inspect the site of the work and
acquaint himself with all local conditions, means of access to the work, nature of the work and
all matters appertaining thereto.

The rates quoted in the tender shall include all charges for clearing of site before
commencement as well as after completion, centring, boxing, staging, planking, plant and
equipment, storage sheds, watching and lighting by night as well as day including Sundays
and holidays, temporary lines for drawing plumbing and electricity supply arrangements (water
and electricity may be made available at the available sources within the Bank’s Premises),
protection of the public and safety of walls, buildings and all other erections, matters or things
and the Contractor shall take down and remove any or all such centering, scaffolding, staging,
etc. as occasion shall require or when ordered so to do and fully reinstate and make good all
matters and things disturbed during the execution of work and to the satisfaction of the Bank.
The rates quoted shall be deemed to be for the finished work to be measured at site. The rates
shall also be firm and shall not be subject to exchange variations, labour conditions, fluctuations
in railway freights or any conditions whatsoever.
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The rates for each item in the tender in MSTC Portal shall be quoted exclusive of GST. Total

Amount including GST shall be calculated by the MSTC Portal and the total amount for all the
items including the G.S.T will be taken as the total Contract Value. Each invoice / bill shall
indicate amongst other things, the contractor's PAN and GST Registration Number. The
contract value will also be subject to TDS / Withholding Tax as per statutes. No claim in respect
of sales tax, sales tax on works contract, excise duty, customs duty, octroi or other tax, duty or
levy, service tax whether existing or in future shall be entertained by the Employer.

The quantities in the Schedule of Quantities approximately indicate the total extent of work but
may vary to any extent and may even be omitted thus altering the aggregate value of the
Contract. However, during actual execution of work, if the quantities of any of the items of work
exceeds by more than 25% of the tender quantities, the quantities of such items executed, by
the authority of the Bank’s Engineer and with the concurrence of the employer, in excess of
25% of the tender quantity, shall be considered as an extra item of work for which the
Contractors shall submit fresh rates supported by rate analysis worked on the actual cost basis
plus 15% towards establishment charges, contractor's overheads and profit. The rates for all
such items of work, being current ones, will not be eligible for price adjustment due to increase
or decrease in prices of materials and labour rates as per escalation formula, if any, given in
the tender. If any of the items of work is omitted from the accepted tender at the sole discretion
of the employer, the contractor shall not be entitled to any claim on this account.

Time allowed for carrying out the work as mentioned in the Memorandum shall be strictly
observed by the Contractor and it shall be reckoned from the 10" day of issue of written order
to commence the work.

The work shall throughout the stipulated period of the contract be proceeded with all due
diligence and if the Contractor fails to complete the work within the specified period, he shall
be liable to pay compensation as defined in Clause 27 of the General Conditions of the
Contract. The tenderer shall before commencing the work prepare a detailed work programme
which shall be approved by the employer. If the contractor fails to continue the work as per the
detail work program or fails to deploy labours as required for the smooth flow of the work, Bank
reserves right to cancel the contract agreement entered into.

Tenders will be considered only from list of contractors empanelled by the Bank in the trades
concerned.

The Contractor shall not be entitled to any compensation for any loss suffered by him on
account of delays in commencing or executing the work, whatever the cause of delays may be,
including delays arising out of modifications to the work entrusted to him or in any sub-contract
connected therewith or delays in awarding contracts for other trades of the project or in
commencement or completion of such works or in procuring Government controlled or other
building materials or in obtaining water and power connections for construction purposes or for
any other reason whatsoever and the Employer shall not be liable for any claim in respect
thereof. The Employer does not accept liability for any sum besides the tender amount, subject
to such variations as are provided for herein.

The successful tenderer is bound to carry out any items of work necessary for the completion
of the job even though such items are not included in the quantities and rates. Schedule of
instructions in respect of such additional items and their quantities will be issued in writing by
the Bank’s Engineer with the prior consent in writing of the Employer

The successful tenderer must co-operate with the other Contractors appointed by the Employer
so that the execution of work shall proceed smoothly with the least possible delay and to the
satisfaction of the Bank’s Engineer

The Contractor must bear in mind that all the work shall be carried out strictly in accordance
with the Specifications, design drawings made by the Bank and also in compliance of the
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requirements of the local public authorities and to the requirements of the Bank and no

deviation on any account will be permitted. Quality of the work should be satisfactory to the
bank as per work specifications. Contractor shall make good the bank for any low quality of
work executed.

The successful tenderer should make his own arrangement to obtain all materials required for
the work. The materials as far as procurable shall be first / premium quality conforming to
relevant Indian standards.

The successful tenderer is bound to purchase the required materials for which the “Basic Price”
has been stipulated in the item from the manufacturer approved and selected by the Bank and
at the rate approved by the Bank from time to time.

Wherever basic rate for the materials is specified, the contractor should produce 3 or4
samples of materials for selection and the purchase rate for the selected items shall be
got approved from the Bank’s Engineer before purchasing such materials. The basic
price of materials shall be taken as cost of material at dealer's ex-godown price
excluding GST. If there is any difference in cost of materials selected with basic rate
specified in the tender, such difference shall be adjusted while making payment to the
Contractor. The adjustment in price of the materials shall be made on measured quantity
only. Contractor’s profit of 15% shall be allowed on such difference. The contractor
should provide to the Bank for verification, paid bills of all purchased materials for
ascertaining the actual rate of purchase so as to settle the difference in cost of materials.
The tenderer shall have to use materials of the makes / manufacturers specified in the list of
material of approved brand and / or manufacture contained in the e-tender clauses.

Electricity and water shall be provided free of cost for execution of the work at one point within
the premises. Contractor shall make their own arrangements for conveying the same to the
required locations. The contractor shall, however, take care to ensure that no undue wastage
of electricity & water is caused. Necessary safety measures shall be taken by the contractor to
avoid any mishap. The contractor shall be penalized by the Bank if any laxity on his part is
observed in this matter.

The Contractor shall strictly comply with the provisions in the Safety & Fire Safety Codes
annexed hereto.

IS Code numbers wherever mentioned in the tender shall be the latest version as on the date
of opening of tenders.

Total Security Deposit of successful tenderer will be forfeited if he / they fail to comply with
any conditions of the Contract.
Errors, Omission and Descriptions:-
a) Between the description of the item in the General Specifications and the detailed
descriptions in the Schedule of Quantities of the same item, the later shall be adopted.
b) In case of difference between the rates mentioned in figures and words, the rate adopted
for working out the total amount of item in the original tender form, shall be taken as correct.
In all other cases the correct rate would be that which is lower.

Clarifications if any with respect to General Conditions, Special Conditions, Scope of work,
specifications, design & drawings or any other matter required for submitting the tender shall
be obtained from the Bank during working hours of the Bank, before submitting the tenders.
Once a tender is submitted, the matter will be decided according to conditions in the tender in
the absence of such authentic pre-clarification.

The contractor shall abide by and fulfil all requirements laid down under various provisions of
Contract Labour (Regulation and Abolition) Act, 1970 and the rules framed there-under. The
contractor shall submit to the Bank the maximum number of Labours to be engaged on a single
day in the job. Any subsequent increase should be informed to the Bank without delay, if the
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number of labourers employed for the job are twenty or more, the contractor shall obtain the

license from the Regional Labour Commissioner. The contractor should ensure payment of
minimum wages to all labourers / workmen staff employed by him and maintain record of
labours employed for the work.

Contractor should ensure that the instructions/ directions issued by Central as well as
State Government, and also by the Bank in connection with Covid-19 Pandemic are followed
scrupulously by the workmen deployed at the Bank. Workmen from containment area or under
guarantine should not be deployed for work. Further, you are required to closely monitor the
staff deployed to the Bank and in case of any staff/ffamily member of staff is found ‘Covid’
infected, action to be taken to replace the staff at once. Staff should be sensitised to follow
strict social distancing norms while they remain deployed. You shall provide them with
necessary gloves, masks, sanitizer, etc., at no extra cost to the Bank. Further, you shall
indemnify and keep indemnified the Bank from any financial/ legal liability arising out of your
failure, fault or negligence in complying-with the above instructions. Any hindrance to the work
due to COVID-19 pandemic or any other reasons shall be intimated to the bank’s engineer.

I / We hereby declare that | / we have read and understood the above instructions for guidance of
tenderers and accept the same.

Date : Signature of Authorized signatory with seal.

Place : Name and Address:



GENERAL CONDITIONS OF CONTRACT

The Conditions Hereinbefore Referred To
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1. In constructing these conditions, the specification, schedule of quantities and Contract
Agreement, the following words shall have the meaning herein assigned to them except
where the subject or context otherwise requires.

a) "Employer"

b) “Contractor” In the case

of company

c) “Banks Engineer”

d) "Site"

e) "This Contract"

f)” Specifications”

0)"Notice in writing"

h) “Bill of Quantities”

i)” Tender”

Shall mean the Regional Director, Reserve Bank of
India, Thiruvananthapuram and shall include its

assigns and SuCCessors.

"Contractor shall mean a company
incorporated under 19 /20__and having
its registered office at and shall include its

successors and assigns.

Shall means the person appointed by the Employer to
act as Bank’s Engineer for the purpose of the contract
and named as such in the conditions. [AM (Tech)/
Manager (Tech)/ AGM (Tech)].

Shall mean the site of the contract works including any
building and erection thereon and any other land
(inclusively) as aforesaid allotted by the Employer for
the Contractor's use.

Shall mean the Article of Agreement, the special
conditions, the conditions, the Appendix, the schedule
of quantities and specifications, design drawings
attached hereto and duly signed.

Means the specification of the works included in the
Contract and any modification thereof or addition
thereto made or submitted by the Contractor and
approved by the Engineer.

Shall mean a notice in written, typed or printed or
written notice" characters sent (unless delivered
personally otherwise proved to have been received)
by registered post to the last known private or
business address or registered office of the addressee
and shall be deemed to have been received when in
the ordinary course of post it would have been
delivered.

Means the priced and completed bill of quantities
forming the part of Tender

Means The Contractor’s priced offer to the Employer
for the execution and completion of the works and
remedying of any defects therein in accordance with



j)” Letter of acceptance”

k) "Act of Insolvency"

[) "Net Prices"

m) "The works"

the provisions of the contract, as accepted by the letter
of acceptance.

Means the formal acceptance by the employer of the
tender

Shall mean any Act of insolvency as defined by the
Presidency Town Insolvency Act, or the provincial
insolvency Act or any Act amending such original Act.
If in arriving at the contract amount the Contractor
shall have added to or deducted from the total of items
in the Tender any sum, either as a percentage or
otherwise, then net price of any item in their tender
shall be the sum arrived at by adding to or deducting
from the actual figures appearing in the Tender as the
price of that the item a similar percentage or
proportionate sum provided always that in determining
the percentage or proportion of the sum so added or
deducted by the Contractor the total amount of the any
Prime Cost items and provisional sums of money shall
be deducted from the total amount of the tender. The
expression "net rates" or "net prices" when used with
reference to the contract or account shall be held to
mean rates or prices so arrived at.

Shall mean ‘Renovation of Class Il flat (C-34) at
Bank’s Staff quarters, Thamalam,
Thiruvananthapuram’ as provided herein
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Note: Words imparting persons include firms and corporations. Words imparting the singular only
also include the plural and vice versa where the context requires.

2. Scope of Contract: The contractor shall carry out and complete the said work in every respect
in accordance with this contract and with the directions of and to the satisfaction of the Bank's
Engineer. The Bank's Engineer may in his absolute discretion and from time-to-time issue
further drawings and/or written instructions, details, direction and explanations which are
hereafter collectively referred to as "Bank's Engineer's instruction in regard to":

a) The variations or modifications of the design, quality or works or the addition or omission

or substitutions of any work.

b) Any discrepancy in the Drawing or between the Schedule of Quantities and/or Drawing

and/or specifications.

c) The removal from the site of any materials brought thereon by the contractor and the
substitution of any other material therefor.

d) The removal and/or re-execution of any works executed by the contractor.

e) The dismissal from the works of any persons employed thereupon.

f)  The opening up for inspections of any work covered up.

g) The amending and making good of any defects under clause 20 & 21 hereof.

The contractor shall forthwith comply with and duly execute any work comprised in such Bank's
Engineer's instructions provided always that verbal instructions, directions and explanations
given to the Contractor or his representative upon the works by the Bank's Engineer shall, if
involving a variation, be confirmed in writing by the Contractor within seven days, such shall
be deemed to be Employer's instructions within the scope of the Contract.
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3. Variations to be approved by the Employer: The contractor shall submit a statement of

variations giving quantity and rates duly supported by analysis of rates, vouchers etc. The
rates on scrutiny and final acceptance by the Employer shall form a supplementary tender.
Minor alterations (of the order of a few centimetres) as per site conditions may be carried out
during execution with respect to the drawings. The Employer shall not be liable for payment of
such variations until these statements are sanctioned by him.

4. Drawings, Schedule of Quantities: The Contract shall be executed in duplicate and the
Bank’s Engineer, the Employer and the Contractor shall be entitled to one executed copy of
each for his use. The Contractor on the signing hereof shall be furnished by the Bank’s
Engineer free of cost one copy of each of the said Drawings (if any) and of the specification
and one copy of all further Drawings (if any) issued during the progress of the works. Any
further copies of such Drawings required by the Contractor shall be paid for by him. The
contractor shall keep one copy of all Drawings on the works and the Bank’s Engineer, or his
representative shall at all reasonable times have access to the same. Before the issue of the
final certificate to the Contractor he shall forthwith return to the Bank’s Engineer all Drawings
and Specifications.

5. Contractor to provide everything necessary at his cost: The contractor shall provide at his
cost everything necessary for the proper execution of the work according to the intent and
meaning of the drawing. Schedule of quantities and specification taken together with whether
the same may or may not be particularly shown or described therein provided that the same
can reasonably be inferred there from and if the contractor finds any discrepancy in the
drawings or between the drawings schedule of quantities and specifications he shall
immediately and in writing refer same to the Bank’s Engineer who shall decide which is to be
followed. Between drawings and specifications/ schedule of Quantities, schedule of quantities
will prevail.

6. Authorities, notices and patents: The contractor shall conform to the provisions of any Act
of the legislature relating to the works and to the regulations and bye-laws of any authority, and
of any water, electric supply and other companies and / or authorities with whose, systems the
structure is proposed to be connected, and shall, before making any variations from the
drawings (if any) or Specifications that may be necessitated by so conforming, give to the
Bank’s Engineer written notice, specifying the variation proposed to be made and the reason
for making it and apply for instruction thereon. In case the Contractor shall not within ten days
receive such instructions, he shall proceed with the work conforming to the provisions,
regulations, or by-laws in question, and any variation so necessitated shall be dealt with under
Clause 18 thereof.

The contractor shall bring to the attention of the Employer all notices required by the said Acts,
regulations or bye-laws to be given to any authority and pay to such authority or to any public
office all fees that may be properly chargeable-in respect of the works and lodge the receipts
with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of patent rights and
shall defend all actions arising from such claims and shall himself pay all royalties, license fees,
damages cost and charges of all and every sort that may be legally incurred in respect thereof.

7. Setting out of work: The Contractor shall set out the works and shall be responsible for the
true and perfect setting out of the same and for the correctness of the positions, levels,
dimensions, and alignment of all parts thereof and got approved prior to proceeding of the
work. If the contractor fails in their role, any errors/defects shall be rectified at his own expense
to the satisfaction of the Bank/ Employer

8. Materials and Workmanship to conform to description: All materials and workmanship
shall so far as procurable be of the respective kinds described in the Schedule of Quantities
and/or Specifications and in accordance with the Bank’s Engineer’s instructions, and the
Contractor shall upon the request of the Bank’s Engineer furnish him with all invoices,
accounts, receipts and other vouchers to prove that the materials comply therewith. The
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Contractor shall at his own cost arrange for and/or carry out test of any materials as per relevant

IS provisions through the reputed laboratories prior to use in the work.

Contractor's superintendence and representative on the works: The Contractor shall give
all necessary personal superintendence during the execution of the works, and as long
thereafter as the Bank’'s Engineer may consider necessary until the expiry of the “Defects
Liability Period” stated in the Appendix hereto. The Contractor shall also during the whole time
the works are in progress employ a competent, qualified and experienced Engineer who shall
be constantly in attendance at the works while the men are at work. Any directions explanation,
instructions or notices given by the Bank’s Engineer to such representative shall be held to be
given to the Contractor.

Dismissal of workmen: The Contractor shall on the request of the Bank’s Engineer
immediately dismiss from the works any person employed thereon by him who may, in the
opinion of the Bank’s Engineer, be incompetent or misconduct himself and such persons shall
not be again employed on the works without the permission of the Consultant.

Access to works: The Employer, the Bank’s Engineer and their respective representatives
shall at all reasonable times have free access to the work and / or to the workshops, factories
or other places where materials are lying or from which they are being obtained and the
Contractor shall give every facility to the Employer, the Bank’s Engineer and their
representatives necessary for inspections and examination and test of the materials and
workmanship. No person not authorized by the Employer or the Bank’s Engineer except the
representatives of public authorities shall be allowed on the works at any time.

Assistant Manager (Tech.)/ Manager (Tech): The term "Assistant Manager (Tech)/ Manager
(Tech.) shall mean the person appointed and paid by the Employer to inspect the works. The
Contractor shall afford the Assistant Manager (Tech.) every facility and assistance for
inspecting the works and materials and for checking and measuring time and materials.

The Assistant Manager (Tech.)/ Manager (Tech.), or the Employer shall have power to give
notice to the Contractor or to his representative of non-approval or any work or materials and
such work shall be suspended, or the use of such materials shall be discontinued. The work
will from time to time be examined by the Assistant Manager (Tech.) but such examination
shall not in any way exonerate the Contractor from the obligation to remedy any defects, which
may be found to exist at any stage of the works or after the same is completed. Subject to the
limitations of this clause the Contractor shall take instructions only from the Bank's Engineer.

Assignment and Subletting: The whole of the works included in the Contract shall be
executed by the Contractor and the contractor shall not directly or indirectly transfer, assign or
under-let the Contract or any part share thereof or any interest therein without the prior written
consent of the Employer and not undertaking shall relieve the Contractor from the full and entire
responsibility of the Contract or from active superintendence of the works during their progress.

Alterations, additions, omissions etc.: No alteration, omission or variation shall vitiate this
contract except instructions/ notice of Employer (through Bank’s Engineer) at any time during
the progress of the works to make any alterations in, or addition to, or omissions from the works
or any alteration in the kind of quality of the materials to be used therein and shall give notice
thereof in writing under its hand to the Contractor. The Contractor shall alter, add to, or omit
from, as the case may be, in accordance with such notice, but the contractor shall not do any
work extra to or make any alterations or additions to or omissions from the works or any
deviation from any of the provisions of the Contract. Stipulations, specifications or Contract
Drawings without the previous consent in writing of the Employer and the value of such extra
alterations, additions or omission shall, in all cases, be determined by the Employer in
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accordance with the provisions of Clause 18 hereof, and the same shall be added to, or

deducted from the Contract Amount, as the case may be accordingly.

Schedule of Quantities: The Schedule of quantities, unless otherwise stated shall be deemed
to have been prepared in accordance with the Standard Method of Measurement specified in
relevant IS code.

Any error in description or in quantity or in omission of items from the schedule of quantities
shall not vitiate this contract but shall be rectified and the value thereof, as ascertained under
Clause 17 hereof, shall be added to, or deducted from the Contract Amount (as the case may
be) provided that no rectification of errors, if any, shall be allowed in the Contractor's schedule
of rates.

Sufficiency of Schedule of Quantities: The Contractor shall be deemed to have satisfied
himself before tendering as to the correctness and sufficiency of his tender for the works and
of the prices stated in the Schedule of Quantities and/or the schedule of rates and prices which
rates and prices shall cover all his obligations under the contract, and all matters and things
necessary for the proper completion of the works.

Measurement of works: The Bank's Engineer may, from time to time, intimate to the
contractor that he requires the works to be measured, and the Contractor shall forthwith attend
or send a qualified agent to assist Assistant Manager (Tech) in taking such measurements and
calculations and to furnish all particulars or to give all assistance required by any of them.
Should the Contractor not attend or neglect or omit to send such agent then the measurement
taken by the Bank's Engineer or a person approved by him shall be taken to be correct
measurement of the works. Such measurements shall be taken in accordance with the Method
of Measurements detailed in the latest relevant IS Codes of practice.

The Contractor or his Agent may at the time of measurement take such notes and
measurement as he may require.

All authorized extra works, omissions and all variations made with the Bank’s Engineer ’s
instructions, subsequently conveyed in writing (with the prior approval in writing of the
Employer) shall be included in such measurements.

Prices for extra etc. ascertainment of: The Contractor may, when authorized and shall, when
directed, in writing by the Employer, add to, omit from or vary the works shown upon the
drawings, or described in the specification, or included in the schedule of Quantities, but the
contractor shall make no addition, omission or variation without such authorization or direction.
A verbal authority or direction by the Bank's Engineer shall, if confirmed by them in writing
within seven days, be deemed to have been given in writing.
However, during actual execution of work if the quantities of any of the items of work exceeds
by more than 25% of the tender quantities, the quantities of such items executed, by the
authority of the Architects of the project band with the concurrence of the employer in excess
of 25 % of the tender quantity shall be considered as an extra item of work for which the
contractors shall submit fresh rates supported by rate analysis worked on the actual cost basis
plus 15% towards establishment charges, contractor’'s overhead and profit. The rates for all
such items of work, being current ones, will not be eligible for price adjustment due to increase
or decrease in prices of materials and labour rates as per escalation formula, if any, given in
the tender. If any of the items of work is omitted from the accepted tender at the sole discretion
of the employer, the contractor shall not be entitled to any claim on this account.
No claim for an extra shall be allowed unless it shall have been executed under provisions of
clause 5 hereof with the concurrence of the Employer herein mentioned. Any such extra in
herein referred to as authorized and shall be made in accordance with the following provisions.
(&) (i) The netrates or prices in the original tender shall determine the valuation of the extra
work where such extra work in similar character and executed under conditions as the
work priced therein.
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(ii) Rates for all items, wherever possible should be derived out of the rates given in the

priced Schedule of Quantities.

(b) The net prices of the original tender shall determine the value of items omitted

provided if omissions vary the conditions under which any remaining items of works are

carried out, the prices for the same shall be valued under sub-clause(c) hereof.

(c) Where the extra works are not of similar character and/or quoted under similar
conditions as aforesaid or where the omissions vary the conditions under which any
remaining items of works are carried out or if the amount of any omissions or additions
relative the amount of the whole of the Contract works or to any part thereof shall be
such that in the opinion of the Bank's engineer, the net rate or price contained in the
priced Schedule of Quantities or tender or for any item of the works involves loss or
expenses beyond that reasonably contemplated by the contractor or is by reason of
such omission or addition rendered unreasonable or inapplicable, the Bank's Engineer
shall fix such other rate or price as in the circumstances he shall think reasonable and
proper, with the prior approval in writing of the Employer.

(d) Where extra work cannot be properly measured or valued, the Contractor shall be
allowed day work prices as the net rates stated in the tender or the Priced Schedule or
Quantities or, if not so stated, then in accordance with the local day work rates and
wages for the district provided that in either case vouchers specifying the daily time (the
workmen's names) and materials employed be delivered for verification to the Bank's
Engineer at or before the end of the week following that in which the work has been
executed. The measurement and valuation in respect of the Contract shall be
completed within the "period of final measurements”.

(e) It is further, clarified that for all such authorized extra items where rates cannot be
derived from tender, the contractor shall submit rates, supported by rate analysis
worked out based on CPWD schedule of rate analysis or for items not available in
CPWD schedule, based on market rate with “actual cost basis”, plus 15% towards
establishment charges, contractor’s overheads and profit. Such items will not be eligible
for escalation.

Unfixed materials when taken into account to be the property of the Employer

Where in any certificates (of which the Contractor has received payment) the Bank's Engineer has
included the value of any unfixed materials included for and/or placed on or adjacent to the works
such materials shall become the property of the Employer and they shall not be removed except
for use upon the works, without the written authority of the Employer. The Contractor shall be
liable for any loss of, or damage to, such materials.

20.
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Removal of improper work : The Employer shall, during the progress of the works, have
power to order in writing from time to time the removal from the works within such reasonable
time or times as may be specified in the order of any materials which in the opinion of the
Bank's Engineer are not in accordance with the Specifications, the substitutions of proper
materials, and the removal and proper re-execution of any work executed with materials or
workmanship not in accordance with the drawings (if any) & specifications or instructions and
the contractor shall forthwith carry out such order at his own cost. In case of default on the
part of Contractor to carry out such order, the Employer shall have the power to employ any
pay other persons to carry out the same; and all expenses consequent thereon, or incidental
thereto, shall be borne by the Contractor, or may be deducted by the Employer from any
moneys due, or that may become due, to the Contractor.

Defects after virtual completion : Any defect, shrinkage, settlement or other fault which may
appear within the "Defects Liability Period" stated in the Appendix hereto, or, if hone stated
them within twelve months after the virtual completion of the works, arising in the opinion of the
Employer from materials of workmanship not in accordance with the contract, shall upon the
direction in writing of the Employer, and within such reasonable time as shall be specified
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therein, be amended and made good by the Contractor, at his own cost and in case of default

the Employer may employ and pay other persons to amend and make good such defects,
shrinkage settlements or other faults, and all damages loss and expenses consequent thereon
are incidental thereto shall be made good and borne by the Employer or may be deducted by
the Employer, upon the Bank's Engineer's Certificate in writing, from any money due or that
may become due to the Contractor, or the Employer may in lieu of such amending and making
good by the Contractor deduct from any money due to the Contractor a sum, to be determined
by the Employer equivalent to the cost of amending such work and in the event of the amount
retained under clause 32 hereof being insufficient, recover the balance from the Contractor,
together with any expenses the Employer may have incurred in connection therewith. Should
any defective work have been done or materials supplied by any sub-contractor employed on
the works who has been nominated as provided under clause 13 and 23 hereof, the contractor
shall be liable to make good in the same manner as if such work or material had been done or
supplied by the Contractor and been subject to the provision of this clause and clause 2 hereof.
The contractor shall remain liable under the provisions of the clause notwithstanding the
signing of any certificate or the passing of any accounts by the Employer.

Certificate of virtual completion and defects liability period: The works shall not be
considered as completed until the Bank's Engineer has certified in writing that they have been
virtually completed. The defects liability period shall commence from the date of virtual
completion.

Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen and others executing any
work of supplying and fixing any goods for which the prime cost prices or provisional sums are
included in the Schedule of Quantities and/or Specifications who may be nominated or selected
by the Employer or hereby declared to be sub-contractors employed by the contractor and are
herein referred to as nominated sub-contractors.

No nominated sub-contractors shall be employed on or in connection with the works against
the Contractor shall make reasonable objection are (save where the Architect and the
Contractor shall otherwise agree) who will not enter into contract providing.

(a) That the nominated sub-contractor shall indemnify the contractor against the same
obligation in respect of the sub-contract as the contractor is under in respect of this
contract.

(b) That the nominated sub-contractor shall indemnify the contractor against claims in
respect of any negligence by the sub-contractors his servants or agents or any misuse
by him or them or any scaffolding or other plant, the property of the Contractor or under
any Workmen's Compensation Act in force.

(c) Payment shall be made to the nominated sub-contractor within fourteen days of his
receipt of the Employer's Certificate provided that before any Certificate is issued the
Contractor shall upon request furnish to the Bank proof that all nhominated sub-
contractors accounts included in previous certificates have been duly discharged; in
default whereof, the Employer may pay the same upon a Certificate of the Bank and
deduct the amount thereof from any sums due to the Contractor. The exercise of this
power shall not create private of contract as between Employer and Sub-Contractor.

Other persons employed by Employer: The Employer reserves the right to use premises
and any portion of the site for the execution of any work not included in this Contract which it
may desire to have carried out by other persons, and the Contractor shall allow all reasonable
facilities for the execution of such work but shall not be required to provide any plant or material
for the execution of such work except by special arrangement with the Employer. Such work
shall be carried out in such manner as not to impede the progress of the works included in the
Contract and the Contractor shall not be responsible for any damage or delay which may
happen to or occasioned by such work.
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25. Insurance in respect of damage to person and property: The Contractor shall be

responsible for all injury or damage to persons, animals or things and for all damage to property
which may arise from any factor omission on the part of the Contractor or any Sub-Contractor
or any nominated Sub-Contractor or any of their employees. The liability under this clause shall
cover also, inter-alia any damages to structures, whether immediately adjacent to the works or
otherwise; any damage to roads, streets, footpaths, bridges as well as damage caused to the
buildings and other structures and works forming the subject matter of this contract. The
contractor shall also be responsible for any damage caused to the building and other structures
and works forming the subject, matter of this contract due to rain, wind, frost or other
inclemency of weather. The contractor shall, indemnify and keep indemnified the Employer and
hold him harmless in respect of all and any loss and expenses arising from any such injury or
damage to persons or property as aforesaid and also against any claim made in respect of
injury or damage, whether under any statute or otherwise and also in respect of any award or
compensation or damage consequent upon such claims.

The Contractor shall, at his own expense, effect and maintain till issue of the virtual completion
certificate under this contract, with an insurance company approved by the Employer, an All
Risk Policy for Insurance for the full amount of the contract in the joint names of the employer
and the contractor (the name of the former being placed first in the policy) against all risk policy
for contractors and deposit such policy or policies with the employer before commencing the
works.

The Contractor shall also indemnify and keep indemnified the Employer against all claims
which may be made against the Employer by any person in respect of anything which may
arise in respect of the works or in consequence thereof and shall at his own expense, effect
and maintain until the virtual completion of the contract, with an Insurance Company approved
by the employer a policy of Insurance in the joint names of the Employer and the Contractor
(name of the former being placed first in the policy) against such risk and deposit such policy
or policies before commencement of the works. The minimum limit of the coverage under the
policy shall be Rs. 2 lakh per person for any one accident or occurrence and Rs. 5 lakh in
respect of damage to property for any one accident or occurrence subject to an overall ceiling
of Rs 10 lakh. The contractor shall also indemnify the employer against all claim which may be
made upon the Employer, whether under the Workmen’s Compensation Act or any other
statute in force, during the currency of this contract or at Common Law in respect of any
employee of the contractor or of Sub-Contractor and shall at his own expense effect and
maintain until the virtual completion of the contract or with an Insurance Company, approved
by the Employer, a policy of insurance against such risks and deposit such policy or policies
with the Employer from time to time during the currency of this contract.

In default of the contractor insuring as providing above, the employer may so insure and may
deduct the premiums paid from any moneys due or which may become due to the contractor.
The contractor shall be responsible for any liability which may not be covered by the Insurance
Policies referred to above and also for all other damages to any person, animal or defective
carrying out of this contract, whatever, may be the reasons due to which the damage shall have
been caused.

The contractor shall also indemnify and keep Indemnified the Employer against all and any
costs, charges or expenses arising out of any claim or proceedings relating to the works and
also in respect of any of damage or compensation arising there from.

Without prejudice to the other rights of the employer against contractor in respect of such
default, the employer shall be entitled to deduct from any sums payable to the contractor the
amount of any damages, compensation costs, charges and other expenses paid by the
employer and which are payable the contractor under this clause.

The Contractor shall upon settlement by the insurer pursuant to a policy taken under this
clause, proceed with due diligence to re-build or repair the works destroyed of damaged. In
this event all the monies received from the Insurer in respect of such damage shall be paid to
the Contractor and the contractor shall not be entitled to any further payment in respect of the
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expenditure incurred for re-building or repairing of the materials or goods destroyed or

damaged.

The contractor, in case of re-building or reinstatement after damage shall be entitled to such
extension of time for completion as the Bank’s Engineer may deem fit, but shall, however, not
be entitled to reimbursement by the employer of any shortfall or deficiency in the amount finally
paid by the insurer in settlement of any claim arising as set out herein.

Without prejudice to his liability under this clause, the contractor shall also cause all nominated
sub-contractors to effect, for their respective portions of the works, similar policies of insurance
in accordance with the provisions of this clause and shall produce or cause to produce to the
employer such policies. The contractor shall not permit a nominated sub-contractor to
commence work at the site unless the said insurance policies are submitted. In the event of
failure of the sub-contractor to take out such a policy of insurance before commencing the
works at the site, the contractor shall be responsible for any claim or damage attributable to
the said sub-contractor

The Contractor shall at his own expense, arrange to effect and maintain (until the virtual
completion of the contract) with an approved office, the following insurance policies in the joint
name of employer and himself with the employer being first (Principal) and deposit such policy
or policies with the employer from time during the currency of this contract.

Workmen compensation policy. b) CAR Policy c) Third party liability policy

Date of commencement and completion: The Contractor shall be allowed admittance to the
site on "Date of Commencement" stated in the Appendix hereto, or each later date as may be
specified by the Employer and be shall thereupon and forthwith begin the works and shall
regularly proceed with and complete the same (except such painting or other decorative work
as the bank may desire to delay) or before the "Date of Completion" stated in the Appendix
subject nevertheless to provisions for extension of time hereinafter contained.

Liguidated damages for non-completion: If the Contractor fails to complete the works by the
date stated in the Appendix or within any extended time under Clause 28 here the Contractor
shall pay the Employer the sum named in the Appendix as " Liquidated Damages" for the period
during which the said works shall so remain incomplete and the Employer may deduct such
damages from any money due to the Contractor.

Delay and extension of time: If in the opinion of the Employer the works be delayed (a) by
force majeure or (b) by reason of any exceptionally inclement weather or ¢) by reason of
proceedings taken or threatened by or dispute with adjoining or neighbouring owners or public
authorities arising otherwise than through contractor's own default or (d) by the works or delays
of other contractor or Tradesmen engaged or nhominated by the Employer and not referred to
in the schedule of quantities and/or specifications or (e) by reasons of Bank's Engineer
instruction as per clause 2 hereof (f) by reason of civil commotion, local combination of
workmen or strike or lockout affecting any of the building trades or (g) in consequence of the
Contractor not having received in due time necessary instructions from the Bank for which he
shall have specifically applied in writing or (h) from other causes which the Bank may certify as
beyond the control of contractor or (I) in the event, the value of the work exceed the value of
the Priced Schedule of Quantities owing to variation, the Bank may make a fair and reasonable
extension of time for completion shall as soon as may be given written notice thereof to the
bank but the Contractor shall nevertheless constantly use his endeavours to prevent delay and
shall do all that may reasonably has required to the satisfaction of Bank to proceed with work.
Decision of the bank if delay is due to force majeure or not shall be final and binding on the
contractor.

Contractor's failure to comply with Employer’s instruction: If the Contractor after receipt
of written notice from the Employer requiring compliance within 10 days fails to comply with
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such further drawings and/or Bank's instructions the Employer may employ and pay other

persons to execute any such work whatsoever that may be necessary to give effect thereto,
and all costs incurred in connection therewith shall be recoverable from the Contractor by the
Employer as a debt or may be deducted by him from any moneys due to the Contractor.

Termination of Contract by the Employer: If the Contractor being an individual or a firm
commits any "act of insolvency" or shall be adjudged an insolvent or being an incorporated
company shall have an order for compulsory winding up made against it or pass an effective
resolution for winding up voluntarily or subject to the supervisions of the court and the Official
Assignee or the Liquidator in such acts of insolvency or winding up, as the case may be, shall
be unable within seven days after notice to him requiring him to do so to show the reasonable
satisfaction of the Employer that he is able to carry out and fulfil the Contract and to give
security therefore, if so required by the Employer.

Or if the Contractor whether an individual, first or incorporated company shall suffer execution
or other process of court attaching property to be issued against the Contractor.

Or shall suffer any payment under this contract to be attached by or on behalf of any of the
creditors of the Contractors.

Or shall assign to sublet this Contract without the consent in writing of the Employer first had
and obtained.

Or shall charge or encumber this Contract or any payments due or which may become due to
the Contractor hereunder.

Or if the Bank’s Engineer shall certify in writing that the Contractor,

0] Has abandoned the Contract, or

(i) Has failed to commence the works, or has without any lawful excuse under these
conditions suspended the progresses of the works for fourteen days after receiving from
the Bank notice to proceed or

(iii) Has failed to proceed with the work with such due diligence and failed to make such
due progress as would enable the works to be completed within the time agreed upon,
or

(iv) Has failed to remove materials from the site or to pull down and replace work for seven
days receiving from the Bank written notice that the said materials or work were
condemned and rejected by the Bank's Engineer under these conditions' or

(V) Has neglected or failed persistently to observe and perform all of any of the acts, matter
or things by the Contract to be observed and performed by the Contractor for seven
days after written notice shall have been given to the Contractor requiring the
Contractor to observe or perform the same.

Then and in any of the said cases the Employer may, notwithstanding any previous waiver,
after giving seven days’ notice in writing to the Contractor, determine the contract, the whole
of which shall continue in force as fully as if the Contract has not been so determined, and so
if the works subsequently execute had been executed by or on behalf of the Contractor. And
further, the Employer by his agents or servants may enter upon and taken possession of the
works and all plant, tools scaffoldings, sheds, machinery, steam and other power utensils and
materials lying upon the premises or the adjoining lands or roads, and use the same as his
own property or may employ the same by means of his own servants and workmen in carrying
on and completing the work or by employing any other Contractor or other person or persons
to complete the works, and the Contractor shall not in any way interrupt or do any act matter
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or thing to prevent or hinder such other contractor or other person or persons employed for

completing and finishing or using the materials and plant for the works. When the works shall
be completed or as soon thereafter as convenient the Bank shall give a notice in writing to the
Contractor to remove his surplus materials and plant, and should the Contractor fail to do so
within a period of fourteen days after receipt thereof by him, the Employer may sell the same
by public auction, and give credit to the Contractor for the net amount realized. The employer
shall thereafter ascertain and certify in writing under his hand what of the said plant and
materials so taken possessions or by the Employer and the expenses or loss which the
Employer shall have been put to in procuring the works to be completed and the amount. If
any, owing the Contractor and the amount which shall be so certified shall thereupon be paid
by the Employer to the Contractor or by the Contractor to the Employer, as the case may be,
and the Certificate of the Bank shall be final and conclusive between the parties.

Termination of Contract by Contractor: If this payment of the amount payable by the
Employer under Certificate of the Bank's Engineer shall be in arrears and unpaid for thirty days
after notice in writing requiring payment of the amount as aforesaid shall have been given by
the Contractor to the Employer, or if the Employer interferes with or obstructs the issue of any
such Certificate, or if the Employer shall repudiate the Contract, or if the works be stopped for
three months under the order of the Architect or the Employer or by any injunction or other
order of any court of Law, then and in any of the said cases the Contractor shall be in liberty to
terminate the Contract by notice in writing to the Employer, and he shall be entitled to recover
from the Employer, payment for all works executed and for any loss he may sustain upon any
plant or materials supplied or purchased or prepared for the purpose or the Contract.

In arriving at the amount of such payment the net rates contained in the Contractor's original
Tender shall be followed or where the same may not apply valuation shall be made in
accordance with Clause 18 hereof.

. Certificates and Payments:

a. The Contractor shall be paid by the Employer from time to time by instalments under Interim
Certificates to be issued by the Bank’s Engineer to the Contractor on account of the works
executed when in the opinion of the Bank’s Engineer , work to the approximate value
named in the Appendix as ‘Value of work for Interim Certificates’ (or less at the reasonable
discretion of the Bank’s Engineer) has been executed in accordance with this Contract,
subject, however, to a retention of the percentage of such value named in the Appendix
hereto as ‘Retention Percentage for Interim Certificates’ until the total amount retained shall
reach the sum named in Appendix as ‘Total “Retention Money’ after which time
instalments shall be up to the full value of the work subsequently so executed and fixed in
the building. The Bank’s Engineer may in his discretion include the Interim Certificate such
amount as he may consider proper on account of materials delivered upon the site by the
Contractor for use in the works. And when the works have been virtually completed and the
Bank’s Engineer shall have certified in writing that they have been completed, the
Contractor shall be paid by the Employer in accordance with the Certificate to be issued by
the Bank’s Engineer the sum of money named in the Appendix as ‘Instalment after Virtual
Completion’ being a part of the said Total Retention money. And the Contractor shall be
entitled to the payment of the final balance in accordance with the Final Certificate to be
issued in writing by the Bank’s Engineer at the expiration of the period referred to as the
‘Defect Liability Period’ in the Appendix hereto from the date of Virtual Completion or as
soon as after the expiration of such period as the works shall have been finally completed
and all defect made good according to the true intent and meaning hereof whichever shall
last happen, provided always that the issue by the Bank’s Engineer of any Certificate during
the progress of the works or at or after their completion shall not relieve the contractor from
his liability under Clause 2 and 21, in cases of fraud, dishonesty, or fraudulent concealment
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relating of the works or material or to any matter dealt with in the Certificate, and in case of

all defects and insufficiencies in the works or materials which a reasonable examination
would not have disclosed. No certificate of the Bank’s Engineer shall of itself be conclusive
evidence that any works or materials to which it relates are in accordance with the Contract
neither will the Contractor have a claim for any amounts which the Bank’s Engineer might
have certified in any interim bill and paid by the Employer, and which might subsequently
be discovered as not payable and in this respect the Employer’s decision shall be final and
binding.

b. The Bank’s Engineer shall have power to withhold any Certificate if the works or any parts
thereof are not being carried out to his satisfaction.

c. The Bank’s Engineer may make any correction in any previous Certificate which shall have
been issued by him.

d. No certificate of payment shall be issued by the Bank’s Engineer if the Contractor fails to
insure the work and keep them insured till the issue of the Virtual Completion Certificate.

e. Payment upon the Bank’s Engineer’s Certificate shall be made within the periods named
in the Appendix as ‘Period for honour of Certificates’ after such Certificates have been
delivered to the Employer

The following terms of payment only are applicable for the work.

Payments for the value of work done by the contractor will be made by the Bank after

successful completion of the work based on the certificate issued by the Bank’s Engineer. The

total amount payable to the contractor shall be paid as ‘First and Final Bill’ on completion of

the entire work after effecting statutory deductions. All payment shall be subject to recovery of

5% towards Retention Money & TDS as per the statuary requirements.

Delayed Payment: Any amounts payable by the Employer to the Contractor shall, if not paid
within the 'period of honouring certificates' named in the Appendix carry interest at the rate
named in the Appendix as the "Rate of interest for delayed payment" from the date upon which
sum ought to have been paid by the Employer until the payment subject to production of all
required information/ clarifications by the contractor.

Matters to be finally determined by Bank: The decision, opinion, direction Certificate (except
for payment) with respect to all or any of the matters under Clause 2, 4, 7, 8, 13, 17, 18, 19,
20, 21, 22, 28 (a, b, c, d, e, f) hereof (which matters are herein referred to as the expected
matters) shall be final and conclusive and binding on the parties hereto and shall be without
appeal. Any other decision, opinion, direction, shall be subject to the right of Arbitration and
review under the Clause 35 hereof in the same way in all respects (including the provisions as
to opening the reference) as if it were a decision of the Bank’s Engineer.

Settlement of disputes by Arbitration: All disputes and differences of any kind whatever
arising out of or in connection with the contract or the carrying out of the works (whether during
the progress of the works or after their completion and whether before or after the determination
abandonment or breach of the contract) shall be referred to and settled by the Bank who shall
state its decision in writing. Such decision may be in the form of a final certificate or otherwise.
The decision of the Bank with respect to any of the excepted matters shall be final and without
appeal as stated in preceding clauses. But if either, the Contractor be dissatisfied on any matter
the Contractor may within 28 days after receiving notice of such decision give a written notice
to the other party requiring that the matters in dispute be arbitrated upon. Such written notice
shall specify the matters, which are in dispute or difference of which such written notice has
been given. If both the parties agree a single arbitrator would be appointed for the purpose. In
case no agreement could be reached on the appointment of single arbitrator, both the parties
will nominate one person each as an arbitrator on their behalf. The two arbitrators nominated
by the parties shall nominate one more person to act as third arbitrator or umpire.
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The arbitrator or arbitrators, as the case may be, shall have power to open up, review and revise

any certificate, opinion, decision, requisition or notice, save in regard to the excepted matters,
referred to in the preceding clause, and to determine all matters to dispute which shall be
submitted to arbitration and of which notice shall have been given as aforesaid.

The arbitrator or arbitrators, as the case may be, shall make his or their award within one year
(or such further extended time as may be decided by him or them as the case may be with the
consent of the parties) from the date of entering on the reference. In case during the arbitration
proceedings the parties mutually settle or compromise their dispute or difference, on the parties
filing their joint memorandum of the settlement or compromise, the arbitrator or the arbitrators
as the case may be, shall make an award in terms of such settlement or compromise.

Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be in the discretion of the arbitrator or arbitrators as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
party, and shall direct by whom and to whom and in what manner the same shall be borne and
paid.

This submission shall be deemed to be a submission to arbitration within the meaning of the
Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. The award
of the arbitrator or arbitrators, as the case may be, shall be final and binding on the parties. It
is agreed that the Contractor shall not delay the carrying out of the works by reason of any
such matter, question or dispute being referred to arbitration, but shall proceed with the works
with all due diligence and shall until the decision of the arbitrator or arbitrators is given, abide
by the decision of the Bank. No award of the arbitrator or arbitrators, as the case may be, shall
relieve the Contractor of his obligations to adhere strictly to the Bank's instructions with regard
to the actual carrying out of the works. The Employer and the Contractor hereby also agree
that arbitration under this clause shall be a condition precedent to any right of action under the
contract.

Right of technical scrutiny of final bill: The Employer shall have a right to cause a technical
examination of the works by any of the persons or organization as appointed by the employer
and the final bill of the Contractor including all supporting vouchers, abstracts, etc. If as a result
of this examinations or otherwise any sum is found to have been overpaid or over certified it
shall be lawful for the Employer to recover the sum from any payment due to the Contractor for
this works or any other works being carried out by the contractors elsewhere under the
RESERVE BANK OF INDIA.

Employer entitled to cover compensation paid to workmen: If, for any reason, the Employer
is obliged, by virtue of the provisions of the Workmen's Compensation Act, 1923, or any
statutory modification or re-enactment thereof to pay compensation to a workman employed
by the Contractor in execution of the works, the Employer shall be entitled to recover from the
Contractor the amount of compensation so paid, and without prejudice to the rights of the
Employer under the said Act. The Employer shall be at liberty to recover such amount or any
part thereof by deducting it from the security deposit or from any sum due by the Employer
shall not be bound to contest any claim made against it under the said Act, except on the written
request of the Contractor and upon his giving to the Employer full security to the satisfaction of
the Employer for all costs for which the Employer might become liable in consequence of
contesting such claim.

Abandonment of works: If at any time after the acceptance of the tender, the Employer shall
for any reasons whatsoever not requires the whole or any part of the works to be carried out,
the Bank shall give notice in writing to the Contractor who shall have no claim to any payment
of compensation or other-wise whatsoever on account of any profit or advantage which he
might have derived from the execution of the whole works.
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39.Return of surplus materials: Notwithstanding anything to the contrary contained in any or all

the clauses of this Contact, where any material for the execution of the Contract is procured
with the assistance of the Employer by purchase made under orders or permits or licenses
issued by Government, the Contractor shall hold the said materials economically and solely
for the purpose of the Contract and not dispose of them without the prior written permission
of the Employer and return it to the Employer, if required by the Employer, at the price to be
determined by the Bank having due regard to the conditions of the materials, the price to be
determined not be exceed the purchase price thereof inclusive of GST and other such levies
paid by the Contractor in respect thereof, in the event of breach of the aforesaid condition,
the Contractor shall in addition to being liable to action for contravention of the terms of
licenses or permit and/or criminal breach of trust, be liable to Employer for all moneys,
advantages or profits resulting or which in the usual course would have resulted to his by
reason of such breach.

40. Non-Disclosure Clause: The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank's infrastructure / systems / equipment etc,
which may come to the possession or knowledge of the Contractor during the course of
discharging its contractual obligations in connection with this agreement, to any third party
and shall at all times hold the same in strictest confidence. The Contractor shall treat the
details of the contract as private and confidential, except to the extent necessary to carry
out the obligations under it or to comply with applicable laws. The Contractor shall not
publish, permit to be published, or disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written consent of the Employer. The
Contractor shall indemnify the Employer for any loss suffered by the Employer as a result
of disclosure of any confidential information. Failure to observe the above shall be treated
as breach of contract on the part of the Contractor and the Employer shall be entitled to
claim damages and pursue legal remedies.

The Contractor shall take all appropriate actions with respect to its employees to ensure that

the obligations of non-disclosure of confidential information under this Agreement is fully

satisfied.

The Contractor's obligations with respect to non-disclosure and confidentiality will survive the

expiry or termination of this agreement for whatever reason.

41. Right of employer to terminate contract in the event of death of Contractor if
individual: Without prejudice to any of the rights or remedies under this Contract, if the
Contractor, being an individual, dies, the Employer shall have the option of terminating the
contract without incurring any liability for such termination.

(i) The contractor shall abide by and fulfill all requirements laid down under the Contract
Labour (Regulation and Abolition) Act, 1970 and the rules framed there under.

(i) The contractor should ensure payment of minimum wages to all labourers/workmen staff

employed by him. Contractor should submit a certificate to the effect that, he has actually paid

all the dues of all the labourers of all descriptions engaged by him for completion of the awarded

job/work/project at the rate which is not less than the one prescribed under Minimum wages

Act, 1948 and he has complied with the provisions of CLRA Act with regard to providing the

essential amenities to the contract labourers. Further, he may facilitate Bank’s representative

to verify and certify the veracity of such certificate.

42. Sexual Harassment of women at workplace

1. a) The contractor / agency shall be solely responsible for full compliance with the
provisions of “the Sexual Harassment of women at work place (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its employee
within the premises of the Bank, the complaint will be filed before the Internal Complaints
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Committee constituted by the Contractor / Agency and the Contractor / Agency shall ensure

appropriate action under the said Act in respect of the complaint.

b) Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional Complaint
Committee constituted by the Bank.

¢) The contractor shall be responsible for any monetary relief that may need to be paid in
case the incident involves the employees of the contractor, for instance any monetary relief
to the Bank’s employee, if sexual violence by the employee of the contractor is proved.

d) The contractor shall be responsible for educating its employees about prevention of
sexual harassment at work place and related issues.

e) The contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.

| / We hereby declare that | / we have read and understood the above instructions for guidance

of tenderers and accept the same.

Date : Signature of Authorized signatory with seal.
Place : Name and Address:
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SPECIAL CONDITIONS

w

10.
11.

12.

13.

The tenderer may please note that the work in question shall be carried out in the normal
working hours inside the Bank’s residential premise with least disturbance to the residents
by advance planning, proper sequence of work in consultation with the Bank’s Engineers.
The work will have to be completed within the stipulated time frame and no extra charges will
be paid under any circumstances for the late working hours.

The entire materials for the work shall be brought to the working area through the staircase
only.

All the materials shall be first/premium quality confirming to IS standards.

The tenderer shall use only approved materials as specifically stated in the Schedule of
Quantities/Approved list of materials. The Bank will be at liberty to choose any brand of
materials from the approved brand names in the list. Samples of any materials used in any
of the works should be got approved by Bank’s Engineer or his representative before
proceeding with bulk purchase.

Wherever contractor proposes to use equivalent make (i.e. other than specified) the same
shall be done after prior approval of Bank’s Engineer, Any additional expenditure and time
due to this shall be solely on contractor account and no claims what so ever shall be
entertained in this regard.

Materials brought to the site shall be intimated to the Bank’s Engineer immediately for
inspection of quality and measurement of quantity of the materials

The contractor shall submit a properly planned & prepared work programme to the Bank
before commencement of the work so as to enable the Bank to intimate other agencies in
advance for smooth working, progress and coordination and the time schedule in the work
programme should be strictly adhered to.

Seven weeks of period of completion mentioned in the tender is inclusive of monsoon period
and holidays including Sundays / Saturdays falling within in the contract period. The
contractors shall comply with statutory requirements to work on holidays at their own risk &
cost and indemnify the Banks for any risks associated with it.

The debris/dust or any wastage generated out of the above work shall be cleaned as
frequently as required and as instructed by the Bank’s Engineer and make the entire
premises clear/clean on a day-to-day basis including staircase, passages affected/used by
the labourers in the above renovations to the satisfaction of the Bank’s Engineers at no extra
cost. The entire debris/waste material shall be taken out of the Bank’s premises and should
not be dumped anywhere in and around the Bank’s premises. The contractors are solely
responsible if any debris is noticed by the local Corporation and penalty levied.

No labourers shall be permitted to stay inside the campus after working hours.

The Contractor should have valid Labour License from Labour commissioner wherever the
number of labourers engaged is 20 or more.

GST shall be included in the rates quoted by the contractor. The rate quoted shall include all
such taxes and levies. However, while submitting the bill/ invoice for the work the contractor
shall clearly indicate the various components of GST involved in the work value.

The Contractor shall have the addresses and photographs of their workmen being engaged
by them for the said work. The entry of workmen will be allowed inside the building only on
producing the photo pass issued by the Bank & also have to subject themselves to the
security restrictions imposed by the Bank.
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14. Before quoting the rates, Contractor should inspect the site and understand themselves

about the nature and scope of the work.

15. Any damage caused to any of Bank's property shall be made good by the Contractor at their
own cost.

16. The Contractor shall carry out the work strictly in accordance with specification details and
instructions of the Bank's Engineer.

17. The Contractor shall make their own arrangements for storing of their materials at site.

18. Rate quoted should include for all necessary testing of materials as required and directed by
Banks Engineers.

19. Contractor should post a qualified Site Engineer for day-to-day supervision of work.

20. The successful tender shall also be responsible for safety & security of their materials & also
for ensuring fire prevention steps at all the times in working premises including their part of
work.

| / We hereby declare that | / we have read and understood the above instructions for guidance of
tenderers and accept the same.
Date : Signature of Authorized signatory with seal.

Place : Name and Address:
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SAFETY CODE

[EEN

. First aid appliances including adequate supply of sterilized dressing and cotton wool shall be
kept in a readily accessible place.

N

. An injured person shall be taken to a public hospital without loss of time, in cases where the
injury necessitates hospitalization.

3. Suitable and strong scaffolds should be provided for workmen for all works that cannot safely
be done from the ground/floor.

D

. No portable single ladder shall be over 8 meters in length. The width between the side rails shall
not be less than 30 cm. (Clear) and the distance between two adjacent rungs shall not be more
than 30 cm. When a ladder is used an extra mazdoor shall be engaged for holding ladder.

5. Every opening in the floor of a building or in a working platform shall be provided with suitable
means to prevent the fall of persons or materials by providing suitable fencing or railing whose
minimum height shall be one meter.

6. No floor, roof or other part of the structure shall be so overloaded with debris or materials as to
render it unsafe.

\l

. Workers employed on mixing and handling material such as cement mortar or concrete and lime
mortar shall be provided with protective footwear and rubber hand-gloves.

(o]

. (i) No paint containing lead or lead products shall be used except in the form of paste or
readymade paint.

(i) Suitable facemasks should be supplied, for use by the workers when the paint is applied in
the form of spray or surface having lead paint dry rubbed and scrapped.

©

. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall be
provided to enable the working painters to wash during the periods of cessation of work.

10. Hoisting machines and tackle used in the works, including their attachments, anchorage and
supports shall be in perfect condition.

11. The ropes used in hoisting or lowering material or as a means of suspension shall be of durable
guality and adequate strength and free from defects.
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14.

15.

Place:
Date:
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FIRE SAFETY CODE

. Cutting / drilling machine and other electrically operated equipments used at site shall be

plugged into correctly rated electrical outlets.

. Only ISI marked 3-pin plug and other appliances and equipments shall be used.
. Electrical power cables/wires used shall not have any joints and shall be properly rated.

. All electrical appliances i.e. drilling, cutting machine etc. shall be safely and securely earthed

to prevent leakage current while in operation.

. Two buckets of water and sand shall be kept in an easily accessible area on the site.
. Fire extinguishers recommended shall be kept on the site.
. Used paint drums shall be stored in specified store only after closing them properly.

. Personal protective equipments such as safety shoes, hand gloves, welder’s mask, ear plug

etc. depending upon the requirement of the work shall be provided by the contractor to the
workmen to prevent occupational health hazards.

. The safety belt shall be provided by the contractor and used by the workmen while working

from height for more than 10 feet from Ground level.

None of the passages near lift lobby and staircases shall be used for stacking / dumping
any kind of materials/waste.

None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Wood-shavings and sawdust generated from the work shall be collected on daily basis,
removed from site and stored at the designated place in proper manner.

Any debris generated from the work shall be collected on daily basis, removed from site
and stored at the designated place in proper manner.

Battery operated emergency light/torches shall be provided by the contractor to the
workmen while working beyond office hours.

Signature of the Tenderer:
Name and Address:
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APPENDIX HEREIN BEFORE REFERRED

1 Defect liability Period | 12 months from the date of issue of virtual completion certificate.
(DLP)

2 Period of final | 1 month from the date of Virtual completion.
measurement

3 Date of commencement | 10" day from the issue of work order.

4 Date of completion Seven weeks from the tenth day of the issue of work order

5 Rate of Liquidated | 0.25% of the contract value per week of delay subject to a
Damages (LD) maximum of 10% of the total accepted contract value.

6 Value of work for Interim | Only 1t and final bill.
Certificate

7 Retention Percentage | 5%
(RMD)

8 Release of RMD On completion of Defect Liability Period.

9 Period of honoring | 15 Days (subject to production of correct bill in all aspects)
interim certificate

10 | Period of honoring final | 30 Days (subject to production of correct bill in all aspects)
certificate

11 | Interest for delayed | Three percent per annum.
payment

| / We hereby declare that | / we have read and understood the above instructions for guidance of

tenderers and accept the same.

Date :
Place

Signature of Authorized signatory with seal.
Name and Address:
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List of approved makes / manufacturers of materials.

1. | Cement A.C.C, Malabar, Coramandal, Ramco, Sankar,
Ambuja of approved equivalent.

2. | White Cement Birla White, J.K. White or approved equivalent

3. | Waterproof chemicals Dr. Fixit, Fosroc, BASF or approved equivalent

4. | CPVC/ PVC pipes and fittings Supreme, Finolex, Ashirwad, Prince or approved
equivalent

5. | SS sink Nirali, Diamond, Prince or approved equivalent

6. | Vitrified Tiles/ Ceramic tiles Johnson, kajaria, RAK, Somany, Nitco, BELL,
simpolo or approved equivalent

7. | Tile grouts / jointing compounds Bal Endura silver star plus, MYK Latecrete 315 or
approved equivalent

8. | Marine plywood (BWP Grade) Green Ply, Anchor, Kitply, Century

9. [ Aluminium sections Jindal, Hindalco or approved equivalent

10. | Laminate Merino, Greenlam, Royal touche

11. | Sanitary fittings Parryware, Hindware, CERA, Toto, Jaquar or
approved equivalent

12. | C.P fittings Jaquar, Hindware or approved equivalent

13. | Glass Sain Gobain, Modi or approved equivalent

14 | SSfittings Hettich or approved equivalent

15 | SS Accessories & slides Sleek or approved equivalent

16 | Paints Asian, ICI Dulux, MRF, Berger, Shalimar, Nerolac,

17 | Putty Birla White, JK, Goldsize Putty by Shalimar Paints
Ltd or approved equivalent.

a) The Contractor shall produce samples of 2-3 makes as the case may be for Bank’s
approval before using the same in the works.
b) Materials approved by the Bank shall only be used in the work including approval of PC

rates for Basic rate items.

Date:

Place:

Signature of the Tenderer with seal:
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SCHEDULE OF QUANTITIES
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Name of work: Renovation of Class Il flat (C-34) at Bank’s Staff quarters, Thamalam,

Thiruvananthapuram.

I I . .
:\T(;n Description of Item Quantity | Unit Ratein¥ | Amountin¥
1 | Carefully dismantling/ disengaging and

removing the following items from interior area
of flat (approx. carpet area of each flat is 550 Sqft).
located in third floor of the building:

a) Existing marble mosaic / ceramic tile, Kota or
any other flooring / skirting / wall dado including
bed / back mortar, wall plastering etc., by
approved methods, so as to expose the R.C.C
floor slab / brick wall without damaging the slab /
wall. Approximate area of dismantling is 95 Sgm.
b) Carefully disconnecting and removing all the
existing internal-exposed/concealed plumbing and
sanitary lines including wall pieces, all fittings and
fixtures like taps, stop cocks, shower, wash basin,
medicine chest, mirror, traps etc.
¢) Dismantling existing RCC cooking platform with
finishes in kitchen area including supporting
pillars, raised platform, morie area finishes,
masonry sink etc

d) Existing Indian/European type water closets
including ‘P’/ ‘S’ traps and pipes buried below floor,
the existing floor/ nahani traps and connected
pipelines below floor, the existing sunk fill of
cement concrete/ brick jelly concrete (about 250 to
450 MM depth) in the toilets/ bathroom and kitchen
morie area by approved methods so as to expose
the bottom slab and side walls to receive new
waterproof treatment etc.

e) Existing fiber mosquito netlon provided on
windows & ventilators along with the velcro /
staples on the frames of windows / ventilators.
f) Existing wooden doors with door frame of overall
size 750mm x 2100mm - 2 Nos, wooden
ventilators of approx. size 600mmx 850mm - 2 Nos
provided in bathroom and toilet, wooden window
of approx. overall size 1000mm x 850mm in
kitchen area of flat including finishing the wall
surfaces with cement mortar etc.

g) Existing door shutters in the flat including insect
doors before floor tiling work and refixing the same
after the tiling work including necessary repairs,
cutting to reduce the height if any etc. complete.
h) Existing wooden wardrobe in the bedroom area
and open RCC shelf with supporting pillars in the
kitchen area of flat.




Rate shall be inclusive of thoroughly cleaning the
surface using water, wire brush or any other
approved methods, stacking the usable items and
disposing off and carting away the debris out of the
Bank's premises etc. all complete as directed by
Bank's Engineer. Note: For this item, the rate to be
quoted for the entire scope of works mentioned
above shall be as lumpsum for each flat.

1.00

Flat
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Water proofing to sunken area in Toilet, Bath
room and morie area of flats by engaging
approved water proofing specialized firm as per
their specifications but approved by the Bank
which comprises thorough cleaning of the
surfaces, applying water proof chemical coating
and above which plastering with CM 1:3, 15 to 20
mm thick mixed with approved make polymer to
the entire floor slab of sunken portion including on
all the four sides up to 150mm above proposed
floor level and testing for leakage by ponding of
water etc. complete. The rate shall include for
filling back of the sunken portion with the old
surkhi/brick bat coba, providing additional surkhi /
brick bat coba wherever necessary, providing and
laying flooring on top of approx. 50 to 75mm thick
with  CC 1:2:4 using 20mm downgraded
aggregates mixed with water proofing compound
of approved make etc., all complete as directed by
the Bank's Engineer. Approximate plan
dimensions of Toilet to be treated is 1200mm x
950mm bathroom is 1880 x 1150mm and kitchen
morie is 850 x 750mm.

1.00

Flat

Supplying and laying concealed plumbing
lines: -

Providing, cutting, fixing, testing and
commissioning concealed waterlines of 20mm
diameter using C-PVC threaded pipe of SDR 11
including all the necessary specials like elbows,
tees, couplings etc. All the concealed lines shall be
properly fastened to the wall using Gl clamps
@maximum spacing of 450mm. Rate shall be
inclusive of making necessary cutting and chasing
on the walls to receive the plumbing lines, placing
the plumbing line, properly packing using cement
mortar admixed with waterproofing chemicals,
pressure testing for leakage etc. Actual linear
measurement shall be reckoned for payment
purpose.

18.00

Rmtr

Providing and fixing PVC pipes of 50/75/110 mm
diameters (minimum test/working pressure 6
kg/sg.cm) of approved quality and make, including
all fittings, of the same manufacturer of the pipes
or approved equivalent for the waste lines for
toilet, bathroom and wash basin and fixing the




pipes with clamps at 1 mtr spacing for
concealed/external work including cutting chases
in the wall/ floor for concealing the pipes,
connecting to duct line/manhole, including fixing
pipes with concrete blocks etc. complete. The rate
shall inclusive of cutting, jointing of pipes with
fittings and to the existing PVC pipes in the duct
with solvent cement of approved quality, and
making good the damages by necessary
plastering, including testing of joints/ pipelines,
etc. for leakage etc. all complete as directed by the
Bank's Engineer. Approx. length of pipes to be
provided in flat— a) 50mm -4mtr b) 75mm — 3 mtr
and c¢) 110mm — 2mtr.

1.00

Job

39

Nahani Trap: -

Providing, fixing and connecting approved quality
and make PVC Nahani trap/ multi trap of
100x75mm dia outlet with a minimum water seal
of 50mm to the wastewater pipeline. Rate shall be
inclusive of making trenches of minimum width
250mm and filling the sump using concrete 1:1.5:3
admixed with waterproofing chemical, providing
and fixing 125mm dia SS gratings etc. all as
directed by the Bank's Engineer.

4.00

Nos

Rough plastering to wall surfaces:

Preparing the surface of the masonry/RCC walls
by raking, watering and thorough cleaning using
wire brush, broom, providing and applying
average 20 to 25 mm thick cement plaster using
CM 1:4 (comprising of a first coat of 12 mm
thickness, and a second coat of 9 to 12mm
thickness) using approved quality OPC and M.
sand, true to plumb, level and line. The wall plaster
shall have an even surface and shall be finished
with recessed joints to receive the tile dado. The
rate shall include for cutting, curing, labour, all
leads and lifts, etc. required for the finished work,
all as directed by the Bank’s Engineer.

45.00

Sgm

Providing and making new cooking platform of
approx. overall plan size 3000 mm x 625 mm as
per the sketch enclosed and with the following
specifications.

a) Constructing necessary support pillars (3 Nos),
raised platform etc. in brick masonry using best
quality locally available bricks in CM 1:4 and
finishing the same with cement plaster using CM
1:4.

b) Providing and casting RCC 1:1 % :3 slab, 50 to
75mm thick including the cost of providing and
tying of reinforcements, centering/ shuttering,
making grooves of required depth in the wall for
proper insertion of RCC slab, making a cut out in
the slab to receive the new SS sink, plastering the




soffit of the slab with CM 1: 3, providing a hole for
cooking gas connection tube etc.
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c) Providing and laying in best workmanship
manner, minimum 16 to 18mm thick mirror
polished granite slab (Basic rate of granite slab to
be considered is Rs 275/ Sqft excluding GST), 625
to 650mm wide to the full length of the cooking
platform in not more than two pieces, set over the
RCC slab and an all-round 50mm high back splash
using same granite in CM 1:4, 15 to 20 mm thick,
the granite slab shall project by 40mm from the
edge of the RCC slab and will have full round bull-
nosing on the projected edge, a hole for cooking
gas connection tube, curing the entire work etc.

d) Supplying and fixing stainless steel sink with
drain board (satin finish) of overall size 915 x 460
mm with bowl size 16" x 14" x 7.5” conforming to
SS 304 grade/Imm thick of approved make,
making grooves in the granite to fix the sink
including the joints with granite slab shall be
sealed thoroughly with epoxy/ silicon sealant,
including all necessary fittings and fixtures, CP
waste coupling, PVC flexible waste pipe etc all
complete as directed.

1.00

Flat

Providing and laying screed concrete:
Preparing the surface of the R.C.C floor slab by
thorough cleaning and priming with cement slurry
admixed with approved make and quality water
proofing compounds, providing, mixing, laying,
spreading, levelling and manually consolidating
using hand rammers P.C.C 1:3:6 for an average
thickness 40 to 50 mm using approved quality 12
mm and down size graded broken granite stone
aggregates, approved quality M. sand and
Portland cement of approved make, as screed
layer in flooring. The surface of the screed laid as
above shall be made rough using wire brushes or
brooms. The work shall include necessary curing,
disposing off and carting away the debris from the
Bank's premises etc all complete as directed by
the Bank's Engineer.

3.50

Cum

Vitrified tile flooring:

Preparing the surface of the screed concrete layer
/ floor slab by thorough cleaning and priming with
cement slurry to receive the new flooring,
providing and laying flooring in the approved
pattern, line, level etc., using 1200 mm x 600 mm
or approved size polished vitrified tiles (anti-skid
tiles in balcony area) of approved make and shade
over a bed of cement mortar prepared by hand
mixing approved make Portland cement and
approved quality M-sand in the ratio 1: 4, laid,
spread and consolidated to get an average




consolidated thickness of 20 mm. The tiles shall
be set with a floating layer of grey cement slurry
and using 3mm spacers, the joints shall be pointed
with epoxy grouts of approved make and quality to
match with the shade of the tiles. The rate shall
include curing, cleaning of the finished work, all
leads & lifts etc required for the finished work all
as directed by the Bank’s Engineer. (Basic rate of
tles to be considered- Rs. 650/- per Sgm
excluding GST. No carriage/ transportation will be
considered for the basic rate adjustment). Only
exposed finished area of work shall be measured
and paid for

50.00

Sgm
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10

Vitrified Skirting:

Preparing the surface of the walls to receive the
new skirting by watering and cleaning, providing
and fixing 150 mm height skirting cut out of 1200 x
600 mm or approved size fully vitrified tiles of
approved make and shade over a backing of CM
1: 4 (using approved quality M-sand and OPC) for
the required thickness, true to plumb and line, set
with grey cement paste and joint pointed with
epoxy grouts of approved make and quality to
match with the shade of the tile. The rate shall
include machine grinding and buffing of the
exposed edges / sharp corners, machine cutting,
curing, cleaning of the finished work, all leads &
lifts, etc required for the finished work all as
directed by the Bank's Engineer. The rate shall
also include repairs to the plaster damaged during
dismantling (including new area to be made up
due to difference in height of existing skirting and
new skirting) and finishing of the skirting and
making to match with the adjacent surfaces. (Basic
rate of tiles to be considered - Rs. 650/- per Sgm
excluding GST. No carriage/ transportation will be
considered for the basic price adjustment).

8.00

Sgm

11

Wall Dado tile work: -

Providing and fixing 1st quality/ premium quality
vitrified/ glazed tiles of size 600mm x 600mm (or
approved nearest available size) and of approved
shade and make, for wall dado over the plastered
and bordered surface as per item No: 08 with 6
mm average thick back mortar of CM 1:3 (1
cement : 3 M. sand) and set with cement paste
spread fully over the whole back area of the tile
(the work is liable to be summarily rejected if the
joint is found susceptible to hollowness) and also
including pointing the joints with epoxy grout of
matching shade, curing, etc. all complete as
directed by the Bank’s Engineer. The rate shall
include for all cutting, grinding the exposed edges,
pvc beading on exterior corners, wastage, proper




finishing, using different shades of tiles if any in the
dado etc. Basic rate of tiles to be considered is Rs
600/-per Sgmtr. exclusive of GST. No carriage /
transportation will be considered for the basic price
adjustment. Only exposed finished area of work
shall be measured and paid for

35.00

Sgm
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12

Floor Tiles: -

Providing and laying first quality / premium quality
anti-skid vitrified/ ceramic floor tiles of size 600mm
X 600mm (or approved nearest available size), of
approved shade and make, in floor laid over 20
mm thick bed of cement mortar 1:4 (1 cement : 4
M. sand), and cement paste spread fully over the
base area of the tile including providing proper
slope for draining out the water fully and smoothly
without any traces of water stagnating anywhere
(the work is liable to be summarily rejected if the
slope is not provided properly or the joint is found
susceptible to hollowness). The tiles shall be laid
using 3mm spacers and rendering the joints with
epoxy grout to match the shade of the tile, curing,
etc. all complete as directed. The rate shall
include for all cutting, wastage, proper finishing
etc.

Basic rate of tiles to be considered is Rs 600/- per
Sgmtr. exclusive of GST. No carriage /
transportation will be considered for the basic price
adjustment. Only exposed finished area of work
shall be measured and paid for

4.00

Sgm

13

Granite sill/ jambs/soffits for doors/windows/
Ventilators etc:

Providing and fixing 16 to 18mm thick granite slabs
(70 to 150mm wide) for sills/jambs/ soffits of doors,
windows ventilators etc in single piece for each
side in true level, line etc fixed with 20mm thick
base cement mortar 1:4 in full width of wall. Rates
shall include for preparation of surface, full round
molding of exposed edges of granite and polishing
the same to mirror finish etc. all complete as
directed by the Bank's Engineer.
Basic rate of granite to be considered is Rs 275/-
sqft excluding GST.

4.00

Sgm

14

Aluminium doors for Bathroom and Toilet: -
Providing, fabricating and fixing paneled
aluminium door shutters with door frame of
approx. overall size 750 x 2050mm on the granite
finished jambs of door openings in washrooms
using powder coated aluminium sections of
approved make and shade and the panels with
4mm thick ACP sheets etc. The sections for door
frame shall be of 63x 46.5x 1.35mm and shutter
frame are of 40 x 38.10 x 1.20 mm for the styles,
middle and top rail, and the bottom rail of the




shutter with section size 100 x 38.1 x 1.20 mm etc.
All sections are of approved make and powder
coated with approved colour / shade to a minimum
thickness of 50 microns etc. The rate shall
inclusive of using best quality neoprene/ EPDM
rubber gasket, G. clips, fixing of handles, SS
hinges, tower bolts, etc. all complete, as directed
by the Bank's Engineer.

2.00

Nos
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15

Aluminium ventilators for Bathroom and
Toilet: Providing and fixing new ventilator of
approx. overall size 600 mm x 850 mm on granite
finished wall surfaces, made with powder coated
aluminium frames of suitable sections and louver
panels using 5 mm thick frosted glass fixed to the
frame using cleats and beading and having a 8”
square opening for fixing exhaust fan including
providing additional frame work if necessary etc.
all complete as directed by the Bank’s Engineer.
All the corners and joints of the frame & sash shall
be mitred cut & jointed well and the frame joints
with wall/ ceiling etc. shall be properly sealed with
silicon sealant etc.

2.00

Nos

16

Aluminium sliding window for Kkitchen:
Supplying and fixing of powder coated aluminium
windows of approved make with frames having 2
tracks for 2 glass shutters and one for mesh
shutter. The bottom frame is of 61.85 x 31.75 x
1.50mm with minimum weight of 0.909kg/ mtr,
sides and top with sections having minimum
weight of 0.784kg/mtr etc. The sliding shutter
sections shall be of 40x18x1.55mm with minimum
weight of 0.547kg/mtr etc. Fly mesh shutter shall
be made with suitable powder coated sections with
SS net. Sliding shutters are provided with 5mm
thick plain glass fitted to the frame with EPDM
gaskets etc. The top 300mm high portion of the
window shall be made fixed panel and an opening
for fixing exhaust fan by giving additional
horizontal/ vertical frames having sections of
matching size etc. All the corners and joints of the
frame & sash shall be properly jointed.

System shall have adequate drainage mechanism
to permit the escape of water from horizontal
member beneath each sealed unit. Windows has
to be provided with locking arrangements, nylon
rollers etc as per the requirement, as directed by
Bank's Engineer. The complete window shall be
fixed into the prefinished opened places, by drilling
& fixing through the outer frame using high quality
fasteners & silicon sealant is applied to fill up the
gap between wall & window frame for leak-proof
installation, and completion. The opening shall
also be provided with MS safety grills in required

1.00

No




design using 12mm square MS rods properly
welded and inserted to the walls making
necessary cut outs, concreting etc. and finishing,
the grill shall be painted with two coat of synthetic
enamel paint of approved make and shade over a
coat of zinc chromate primer etc. all complete as
directed. Approx. overall size of window shall be
1000mm x 850mm.
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17

Wash Basin: - Providing and fixing wash basin of
550x400mm size with half pedestal of approved
make white in colour with CP waste coupling, 32
mm dia flexible waste pipe, 15mm dia pvc
connection etc. complete. The wash basin shall
be mounted/fixed to the wall using approved
quality fisher bolts/ heavy duty aluminum clamps,
inlet/ outlet connections etc. Rate quoted shall be
inclusive of sealing the gaps between the wash
basin/pedestal and the adjoining surface using
approved quality polisulphide sealant etc., all
complete as directed by the Bank's Engineer.
Basic rate of wash basin with pedestal to be
considered is Rs 3500/- excluding GST.

1.00

No

18

Providing and fixing white, floor mounted EWC
with seat cover and necessary P/S trap and
connecting the same to the vertical stack with
necessary PVC pipe of suitable diameter of
approved quality, all as per the directions of the
Banks Engineer. The P/S trap shall be set in
waterproof cement concrete and joints shall be
made watertight and tested for the same. The rate
shall also include for providing and fixing 10 litre
capacity P.V.C dual flush tank with 15 MM P.V.C
connection, 32 MM dia P.V.C flush pipe and all
other accessories required and connecting the
same to the EWC / water lines etc. as directed by
the Banks Engineer.(Basic rate to be considered
for EWC + Seat cover+ flush tank - Rs 5000/-
exclusive of GST)

1.00

No

19

Providing and fixing the following CP fittings
of “Jaquar Continental” make for the flat. Quantity
to be considered per flat

a) Angular stop cock with wall flange (Model-
059KN) — 4 Nos.

b) Wall mixer with provision for overhead shower
with 115mm long bend pipe (Model CON -
273KNUPR) — 1 No

c) Pillar cock (model-011KN)- 1 No.

d) Two-way Bib cock with wall flange (model -
041KN) - 1 No.

e) Shower arm 190mm long (model - SHA 477)
with 100mm dia shower rouse (model OHS 1989)
— 1No.




f) 20mm dia concealed stop cock (Model —
ALDO89FT) including exposed part (CON
089KN)- 1 No.

g) CP health faucet (Hand shower) with 8mm
diameter, 1.2-meter-long flexible tube & wall hook
with N.R.V (Back flow preventer) model - ALD-573
-1 No.

h) SS Sink Cock with swinging casted spout
(Model CON-347KN) - 1 No.

h) Towel rod - 600mm long (Model
ACN1111NM)- 1 No.

j) Towel ring Square (Model ACN 1121N) — 1 No.
k) Corner glass shelf (Model ACN 1173) — 1 No.
[) Mirror glass shelf — 600mm long (Model ACN
1171N) — 1 No.

m) Double coat hook (Model ACN1161N) — 1 No.
n) Soap dish (Model ACN 1131N) — 1 No.
0) Toilet paper roll holder with flap (Model ACN-
1153S) - 1 No.

1.00

Flat
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20

Supplying and fixing bathroom cabinets of
(Medicine Chest) approved design with shelves,
brush holders etc. made out of minimum 3 MM
thick opaque acrylic sheets of approved colour
(Basic rate — Rs. 2300 exclusive of GST)

1.00

No

21

Providing and fixing 450 mm x 600 x 6 mm
thick mirror of approved quality and make with
necessary marine plywood backing, PVC
framework etc. all complete as directed by the
Bank's Engineer.

1.00

No

22

Modular cabinets below cooking platform:
Providing, fabricating, and erecting storage
cabinets below the cooking platform in flats as per
the attached sketch and with following
specifications.

a) Storage cabinets: - (Approx. elevation size is
3000mm x 840mm)

The cabinet, shutters, rack, vertical partitions and
facia on brick pillars/ RCC slab shall be made with
16 mm thick BWP grade marine plywood of
approved make conforming to IS 710 and the rear
side covering shall be with 9mm marine ply of
same specifications. All the interior surfaces of
shutters/ box etc. shall be pasted with 0.80mm
thick laminate and exterior surfaces with 1 mm
thick laminate of approved make and shade and
all the exposed edges shall be pasted with edge
banding of suitable size etc. all with machine
pressing.

The shutters shall be fixed to the plywood borders/
boxes with SS auto close hinges (2 Nos per
shutter) of approved make and SS handles of
suitable size and design of approved make also
shall be provided. The shutter at LPG cylinder area




shall be provided with SS ventilation grill at bottom
for air circulation.
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The following pull outs with approved make SS
accessories on heavy duty SS slides shall be
provided i) SS cutlery unit of approx. size 21" x 20"
x 4" - 1No. ii) SS Cup & Saucer unit of approx. size
21" x 20" x 4” - 1No,

iii) SS Plate basket of approx. size 21" x 20" x 8" -
1No, all with plywood facia shall be provided.
Suitable type skirting shall be provided for all
shutters.

Note: Pasting of laminate, edge beading etc on
plywood shall be preferably factory pressed to
have better finish and durability.

1.00

Flat

23

Working platform with granite top and modular
cabinets in kitchen area of flats: Providing,
fabricating, and erecting working platform with
granite top having approx. elevation size 1200mm
x 850 mm as per the attached sketch and with
following specifications.
a) The carcass, shutters, racks etc. shall be made
with 16 mm thick BWP grade marine plywood of
approved make conforming to IS 710 and the rear
side of box shall be with 9mm thick marine
plywood of same make. The platform top shall be
laid with best workmanship manner, minimum 16
to 18mm thick mirror polished granite slab (jet
black) 550 to 570mm wide to the full length of the
working platform in single piece pasted over the
plywood box with suitable adhesives, and an all-
round 50mm high back splash using same granite
in CM 1:4, 15 to 20 mm thick, the granite slab in
platform shall have full round bull-nosing on the
projected edge etc . All the interior surfaces of
shutters / box etc. shall be pasted with 0.80mm
thick laminate and exterior surfaces with 1 mm
thick laminate of approved make and shade and
all the exposed edges shall be pasted with edge
banding of suitable size etc. all with machine
pressing.

The shutters shall be fixed to the cabinets with SS
auto close hinges (2 Nos per shutter) of approved
make and SS handles of suitable size and design
of approved make also shall be provided.
The following pull outs with approved make SS
accessories on heavy duty SS slides shall be
provided i) SS plain basket of approx. size 18" x
20" x 4" - 1No. ii) SS Cup & Saucer unit of approx.
size 18" x 20" x 4” - 1No,

iii) SS Plate basket of approx. size 18" x 20" x 8" -
1No, all with plywood facia shall be provided.
Suitable type skirting shall be provided for all
shutters.

1.00

Flat




Note: Pasting of laminate, edge beading etc on
plywood shall be preferably factory pressed to
have better finish and durability.
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24

Overhead Storage cabinets above kitchen
platforms: Providing, fabricating, and erecting
overhead cabinets in kitchen area of flat as per the
attached sketch and with following specifications.
a) Approx. size of Storage cabinets: - 2000mm (L)
X 300mm (W) x 600mm (H) - 2 Nos, 1200mm (L) x
300mm (W) x 600mm (H) - 1 No.
The cabinet, shutters, racks and vertical partitions
shall be made with 16 mm thick BWP grade
marine plywood of approved make conforming to
IS 710. The back portion of cabinets shall be made
with 12mm thick ply of same grade. All the interior
surfaces of shutters/ box etc. shall be pasted with
0.80mm thick laminate and exterior surfaces with
1 mm thick laminate of approved make and shade
and all the exposed edges shall be pasted with
edge banding of suitable size etc all with machine
pressing etc.

The shutters shall be fixed to the cabinets with SS
auto close hinges (2 Nos per shutter) of approved
make and SS handles of suitable size and design
of approved make also shall be provided. The
glass panels in shutters shall be with 6mm thick
float glass of approved make with decorative
etching fixed to the ply framework with suitable
beading arrangements etc. The horizontal racks at
intermediate level shall be made with 8mm thick
float glass of approved make fixed at suitable level
with suitable bracket arrangements etc. The
cabinets shall be fixed to the wall at suitable level
using necessary coach screws etc all complete as
directed by the Bank's Engineer. Note:
Pasting of laminate, edge beading etc on plywood
shall be preferably factory pressed to have better
finish and durability.

1.00

Flat

25

Providing, fabricating, and erecting floor/ wall
mounted shelf in kitchen area of flats as per the
attached sketch and with following specifications.
The sides, top, bottom, racks, shutters of the shelf
shall be made with 16 mm thick BWP grade
marine plywood of approved make conforming to
IS 710 and the rear side of shelf shall be with 9mm
thick marine plywood of same make. All the interior
surfaces of the shelf including shutters shall be
pasted with 0.80mm thick laminate and exterior
surfaces of the shelf with 1 mm thick laminate of
approved make and shade and all the exposed
edges shall be pasted with edge banding of
suitable size etc.




There shall be four shutters for the shelf. bottom
two shutters with ply finished with laminate and the
top two shutters shall be with glass panels using
6mm thick plain glass with plywood border. The
shutters shall be fixed to the plywood borders with
SS auto close hinges (2 Nos per shutter) of
approved make, SS handles of suitable size, tower
bolts/ magnetic catches etc of suitable design of
approved make also shall be provided.
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Three glass racks made with 8mm thick plain glass
shall be provided in suitable level using SS
clips/supports.

Three racks made with 16mm thick BWP grade
marine plywood pasted with laminate with
necessary edge band shall be provided at
intermediate levels and at skirting level.
Approx. size of shelf is 900mm (W) x 320 mm (D)
X 2100mm (H).

Note: Pasting of laminate, edge beading etc on
plywood shall be preferably factory pressed to
have better finish and durability.

1.00

No

26

Providing, making and installing new
wardrobe in the opening available in bedroom
area with approx. overall size 950mm wide x 580
mm deep x 2050 mm high, and shutters for the
open area above the wardrobe having size
950mm x 400mm as per the attached sketch and
with the following specifications: -

a) The sides, top, bottom, racks, shutters and
peripheral bands of wardrobe and shutters for
open area shall be made with 16 mm thick BWP
grade marine plywood and the back of wardrobe
shall be made with 9mm thick ply of same quality
including necessary edge beadings etc. all as
shown in the sketch. b) Providing and making
drawers (2 Nos) with same quality plywood with
necessary SS  sliders, handle, locking
arrangements etc. c¢) The shutters shall fix to the
frame with auto closing SS hinges (4 nos each for
wardrobe and 2 Nos each for open area shutters).
d) The external surfaces of shutters and peripheral
bands are pasted with 1 mm thick decorative
laminate of approved make and shade and the
entire interior surfaces wardrobe/ shutters are
pasted with 0.80 mm thick laminate of approved
make and all the exposed edges shall be pasted
with edge banding of suitable size etc. all with
machine pressing. e€) Providing and fixing
approved quality and make hardware fittings like
multipurpose lock for wardrobe shutters as well as
for drawers, SS tower bolt 200mm long (2nos), S
S brush finish handles of size 150mm (2nos each
for wardrobe and 1 No. each for open area




shutters), S S hanger rod, 25mm dia, with heavy
quality end brackets, magnetic catchers for open
area shutters, etc. Note: Pasting of laminate,
edge beading etc on plywood shall be preferably
factory pressed to have better finish and durability.

1.00

No
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27

Providing and making shutters to the open area
above loft in kitchen area of flats of approx. overall
elevation size 2400mm wide x 700 mm high with
the following: -

a) Providing and making shutters (4 Nos) to the
open area made with 16 mm thick BWP grade
marine plywood of approved make. There is an all-
around framework of 75 to 200mm wide made with
same material which is firmly fixed to the ceiling,
sides, loft facia etc. The shutters are fixed to the
frame with auto closing SS hinges (2 nos each per
shutter). b) The external surfaces of shutters and
peripheral bands are pasted with 1 mm thick
decorative laminate of approved make and shade
and the entire interior surfaces of shutters and
frames are pasted with 0.80 mm thick laminate of
approved make and all the exposed edges shall
be pasted with edge banding of suitable size etc.
all with machine pressing etc The shutters shall
provide with 150mm SS handles (1 each per
shutter), magnetic catches etc all complete as
directed by the Bank's Engineer.

Note: Pasting of laminate, edge beading etc on
plywood shall be preferably factory pressed to
have better finish and durability.

1.00

Job

28

Carefully dismantling and removing the existing
curtain rods with wooden brackets, providing and
fixing 25 mm dia heavy duty powder coated
aluminum drapery rods for windows/ doors
openings with brackets/ fixing arrangements and
ornamental knobs of approved brand/ design etc.
complete all as per specifications and as directed
by Bank's Engineer.

12.00

Rmtr

29

Providing, fabricating and fixing openable/
removable type mosquito net panels for windows
and ventilators in flats with  following
specifications. Outer frames of 1.25" square pipe
and shutter frames of overall size 25x15mm for
each panel shall be made with approved quality
and make aluminium extruded built-up standard
sections / appropriate Z sections and finished with
powder coating of approved shade. The mesh
panels shall be of approved make SS square
mesh with powder coated finish in single piece
fixed to the frame with EPDM rubber beading in
approved methods etc. Each panel shall be
provided with one intermediate horizontal frame of
suitable size also. The Contractor shall produce

9.00

Sgm




samples for Bank’s approval before using the
same in the work. Materials approved by the Bank
shall only be used in the work. The rates shall be
inclusive of providing necessary nylon hinges and
locking arrangements for shutters, etc all complete
as directed by the Bank's Engineer.
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30

Repainting the entire interior area of flats by
preparing the surface of the walls, ceiling and
soffits or vertical sides of the beams, wood and
metal surfaces, etc by scrapping, sand papering &
dusting of loose paints/ paint flakes etc., providing
and applying:

(1) Two coats of OBD to ceiling etc. (Area per flat:
53.88 Sqg.mt)

(2) Providing and applying two coats of acrylic
washable distemper paint of approved make and
shade to the walls, beams, etc. over a coat of
primer and putty work wherever required (Area per
flat: 175 Sqg.mt).

(3) Two coats of 1st quality Synthetic enamel paint
(satin finish) of approved make and shade to wood
surfaces of doors, windows, etc. (Area per flat:
30.49 Sqg.m)

(4) Two coats of 1st quality synthetic enamel paint
(satin finish) of approved make and shade to steel
work, viz. window & balcony grills etc including
surface preparation, complete as directed. (Area
per flat: 9.74 Sq.mt)

5) Thorough cleaning of the entire floor, wall tiles,
kitchen counter, skirting, switch boards etc.

1.00 Flat

31

Rebate for taking away the salvageable items
removed and stacked as per items 1 & 28 — Rate
inclusive of GST

1 Job

()

Total

Add CGST @ 9%

Add SGST @ 9%

Gross amount

Date:

Place:

Signature of the Tenderer with seal:
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ANNEXURE |

W?ﬁ’!ﬁ/ ARTICLES OF AGREEMENT (FOR REFERENCE ONLY)
& T R R o1 7 T urdf yRdg feord 8
(TeT 39% a1 o " iiadT " He1 AT e) 3R geRt urdf
(TB1 39 T1G o "HiIGTPR” BT T §) & &g Meia 31 718 &)

ARTICLES OF AGREEMENT made the-------- day of-------- , between the Reserve Bank of India
(hereinafter called the Employer) of the one part and -
(hereinafter called “the contractor”) of the other part.

9 o fAaiaar awes fRud S & b o1ed § Juft 11 Tefle (C-34) B TR0 BRI BT IJP © 3R
S F IoNfTR & FRUMER A ST aTd 1 o1 qui Brd gT AR &1 faa, Yarfes ud fafdw
JUR B g

WHEREAS the Employer is desirous of taking up the work of Renovation of Class Ill flat (C-34) at
Bank’s Staff Quarters, Thamalam and has prepared Bill of Quantities, drawings showing and
describing the work to be done under the direction of Bank’s Engineer.

IR Tafe fafd=n, Amr- STy R o@ ¥ wiféal gRT SiudT 39@! SR ¥ gwier fd W gl

AND WHEREAS the specifications and the schedule of Quantities have been signed by or on
behalf of the parties hereto.

IR 5 P Wfaarer 3 39¥ 9t wdl & arel ok A wrdf & sarg 7 wdf SR AE SggE ofR
Tfder Bt gy T SR SFY Tfiéal grT sifad w0 ¥ wWiepd wdf (37 94t &1 ggt 389 o1 IHfes
U "I " HBT AT §) | W I @Il B S T 3fR/31aT I fafeen & afdfa sk
I DT Faifda o IR A S § fia e Mol g5 iR ofiR Tt o Wiy R S Ik
3l YA divg g (Tt 39 a1e R Iad wfder AR Bl T R) PR Bl e B Bl
TeHfd UgH B 7

AND WHEREAS the Contractor has agreed to execute upon and subject to the conditions set forth
in the conditions and in the Schedule of Quantities and Conditions of Contract (all of which re
collectively hereinafter referred to as “the said Conditions”) the work shown upon or described in
the said Specifications and included in the Schedule of Quantities in the respective rates therein
set forth amounting the sum as therein arrived or such other sum as shall become payable there
under (hereinafter referred to as” the said contractor amount”).

39 39 gRT FYR U8 Igafd g3 8/ NOW IT IS HEREBY AGREED AS FOLLOWS:-

1. 394 Il H Fars T fAfY SR TH9-99g R YIdE St ofH dTelt Iad dfdar I &1 e § Tad
BT JfaeaR 35 Td R R Td & ot SR ST 7 Y@ ok I faRw faaron qut ar-
3T B aftfd wrd &1 fAsfed ok guf |

In consideration of the said Contract amount to be paid at the times and in the manner set forth in
the said conditions, the Contractor will upon and subject to the conditions annexed carry out and
complete the work shown upon the contract drawings and described by or referred to in the
Schedule of Quantities and in the said conditions.

2. fratadT SfagreR &1 Sad Afdar MR sryar TR 3= AR BT YT S S -0 IR 3R 39
vrat # fafafdy fafd @ o g grft|

The Employer will pay the Contractor the said contract Amount, or such sum as shall become
payable, at the times and in the manner specified in the said conditions.

3. YR ¥oid o »rdf & gdaemn, faal & gaoE, yraE SR fafte wdf & et
Hfder 3 Al & USY IR T THAEU BT IR B

The Reserve Bank of India will administer and directly arrange for supervision of works, certification
of bills, making payments and implementation of various terms, conditions and stipulations of the
contract.
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4. I99 T 3R Y& IR 39 HIR & U1 & TY H U 3R JHSY oM 3R 39 G & wifdar e

¥ 3ud fafta Iad waf & ufa ufdes e7ft, 37 ufa s amue! Taftfa S quT Sro-t-3roe 3R

J PRI BT TG B |

The said Conditions and Appendix thereto and the correspondence attached hereto shall be read
and constructed as forming part of this Agreement and the parties hereto shall respectively abide
by, submit themselves to the said Conditions and the correspondence and perform the agreement
on their part respectively in the said Conditions and the correspondence contained.

5. Iad TR, IR AR S0 Sfcarad Sxarae 39 Hfaar HT MR gl
The plans, agreement and documents mentioned herein shall form the basis of this contract.

6. T8 Ifaal 7 df U THHRd dfaal § 3R 7 8 Th U IR SoRdl &M ¢ dfch T8 T Ut dfaar §
ORI ST Iad BRI R BT § SR ISP [T &= BT g § Ffga &= SR Huifaa arnstt o
&WQ%?WWW@N@Wﬁ&WWﬁﬁHmﬁW@é?W
T faat ST 6|

This contract is neither a fixed Lump Sum Contract nor a Piece Work Contract, but it is a Contract
for the complete work to be paid for according to actual quantities at the rates contained in the
Schedule of Rates and Probable Quantities or as provided in the said Conditions.

7. dfdgreR I9d 3l & Fufia @ 15 [y 9 fifaa st sk s/t sl ¥ Hefa god sl &I
R A & fog gt Ifad Graems vam S ok 61 S gulf 819 & 916 <laRi, BRI, Salie 31 g
bl UHR &1 &ifd ! Steb BRI |

The Contractor shall afford every reasonable facility for carrying out of all works or other
Contractors appointed by the Employer and shall make good any damages done to walls, floors,
etc. after the completion of such works.

8. T & U I8 SfISGR WRFEM ¢ fos a8 Hfaal & a1e e & aRM fobd Hf 97g, 39 dfdgT ™
gfded UHTd ST fomT &1 ot frdt Tg Y Sig R 3yaT 82T IR 9D QMo 3R F1 & UHR &
gRacd R ¢ AT 9D U &I gul dHal o | aUIfl, Sher Ffder IR ¥ ofde foy 1 sl &
forg fopeft off YTTa & SR 5T 81, 99 A% §P P Soll-IR GRT (A=Y ¥ ¥ fafad srdte ured
e} fopa Srar 1

The Employer reserves to itself the right of altering the items to be executed by adding to or omitting
any items without prejudice to this contract. However, the Contractor shall not be entitled to any
payment for the works done exceeding the Tender Quantities unless specifically approved in
writing by the Bank’s Engineer.

9. T 3 W4l 1 Heg@yUl RS ¢ 3R ISR TIgaRT 9gHd & & 4 fawdR &1 orau ghd
T 2t 98 B ST TR} I B} i § T e ¥ qUTehTd 2l 8§ Ifcaiad ford U SR S
W ac T 8, HTH = B M 3R ITH 9¢ P MRV S IR P 103 A Y 7 erar 1 3@y &
MR & HUT| Al S B S e & Fuila goa & Hrar g1 72 faran oran g, @ sraifa
T & 3Hfehay 10% fadifad favg & ufd gudrg srdy MR & 0.25% Bt G § uRgare= fear s,
=9 Xifder & Sfaiia e gRT ford T it YiTdH dhad fasa-ayRa o gt faed Sma |

Time shall be considered as the essence of this Contract and the contractor hereby agrees to
commence the work from tenth day of the date of issue of work order as provided for in the said
Conditions and to complete the entire work within a period of seven weeks from the 10th day of
date of work order subject nevertheless to the extension of time granted by the Bank. If the work
is not completed within the time stipulated in the Work Order, Liquidated Damages at the rate of
0.25% of the contract amount per week of delay subject to a maximum of 10% of the contract value
will be levied. All payments by the Employer under this Contract will be made only at
Thiruvananthapuram.

10. 39 dfdar & Siceia Faiear gRT 9t YiTae ad foeasiaqra d e S|

All payments by the Employer under this Contract will be made only at Thiruvananthapuram.
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11.39 FRR U ST 37al bl off R ¥ sud Haifdg Wt fdarel & ey o gg w9 o & o
faeataRy 7 33 & 3R I9% Gaiy A fAvfg & fore wraa fasa-aqRa & =amared g <araes gi

All disputes arising out of or in any way connected with this Agreement shall be deemed to have
arisen at Thiruvananthapuram and only Courts in Thiruvananthapuram shall have the jurisdiction
to determine the same.

12. I8 % dfaeeR g1 39 dfder & fafid Hill & vl T § iR 3¢ AfdedR gR1 O kg 9
U fern g

That the several parts of this agreement have been read by the contractor and fully understood by
the contractor.

13.¥IER 39 R & oy T 30 Ifderdd qdl $ T I & GRHE SHER B
e archt ®ig off ISR, I dUT §F & A e/RRea/SuRa]] oife & dey
| e AT SRS BT U T MY U F UHCIaRUl B o UHBR H A
HAM qUT T U AU §FE AT A HFH BT e &+ a1 dfdal &
T 3 R B W IR o AU aqd g4 1 [RUfT B Siedx IfdadR 30
dfaer & &R P Aol R | SR MuA W@ &% & yd fafad ergmfa & faem
el ARG a1 APl TR T 1 3T S & [daR0 HI 9 dl TebIrd
HAT, T & UHRAE D AR M 3R T & SqHT The1dhR0l BT fhdft Mg SHeRt
& YHAHIU & URUFRGRY §F HI g5 el & U IfdedR §& &1 &fagfd s
SUF Al $T A T BT idGBR gRT Ffdal W1 01 S ofR e gs afd
D1 AT HIA YT B IU” HIA BT §HeR g
39 RR & HIH MU BRI BT Ghcidol 7 fbU 9H & qiRid o1 gRigd HA
% fou dfager om wHaial & ddy & quff Ifud srars s
THCIHRU 7 H SR Mu-ar & J6y § IfaedR &7 Sid 39 SRR & 991 8-
g fedt 1t eRU 4 9O fbT SF dd &1 G

The Contractor shall not disclose directly or indirectly any information, materials and details
of the Bank's infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose
any particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the Contractor and
the Employer shall be entitled to claim damages and pursue legal remedies.

The Contractor shall take all appropriate actions with respect to its employees to ensure that
the obligations of non-disclosure of confidential information under this Agreement is fully
satisfied. The Contractor's obligations with respect to non-disclosure and confidentiality will
survive the expiry or termination of this agreement for whatever reason.

kb
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14 faegeR dfaer yw (@f o ok Igem) sifdfom 1970 SR & Sfdiid &-1T W
It ol @1 Ui BT SR gud Sidiid Ot sravgwdre B [ S| AfdeIER
o 1@ 37 o R @Y o1 a1a G dH ARl & 9= & aR & dF &I qa|
9 ¥ | g ara gig @I o fdll & & oF & samn ol afe e & fau @
WM e ANE]) B Wl S O 399 3w gt € ) Ifaeer e o emged I
A U D1 AR S04 gRT B WR U ¢ Ut HoIgRI/BIRIRI & gad
qoast 1 YT gHiEd S|

The contractor shall abide by and fulfill all requirements laid down under the Contract Labour
(Regulation and Abolition) Act, 1970 and the rules framed there-under. The contractor shall
submit to the Bank the maximum number of Labours to be engaged on a single day in the
job. Any subsequent increase should be informed to the Bank without delay, if the number
of labourers employed for the job are twenty or more, the contractor shall obtain the license
from the Regional Labour Commissioner. The contractor should ensure payment of minimm
wages to all labourers/workmen staff employed by him.

15.%) UfdgrepR HRiwdl R Affars &1 a9 Idted (e y™, vy iR fAaron) sifdfam,
2013 ("31ffFE") & gy &1 qob SrguteE w1 & for O ave fomier g wrdg
foid dF (@ Frfag) & IR & iR 3 FHet & fas 99 It @t fad
Wi Rierad & Ad | Rierd dfaeer/asd gr1 1fed Rrerd afifd & gwe arR
& A HfageR/IeR Iad Remd & ddy § i & sidtd 99 dRaAs
gAfgd eam|
W, dfeer & Bl difsd st Rt 9% & el s & fovg @ T dF
Idisd &t fHdt Wt Rred &1 93F d9% gr1 fed &l Rema afafa grr formn
ST
T O ged ® ISR &1 B SR WA T ¥ O 99 R vem Y S
forddt ot Mfses ufagfd & fou dfdeeR IReEfa 8, 3eeRy & O d% & fosdt
gﬁaﬁﬁaﬁaﬁwﬂﬁ%mﬁ@ﬁaw%aﬁﬁaﬁmuﬁﬁwﬁ@ﬁwﬁ
I
Y. HORE W IF Sded & AHUM R 3T I&fd TEi W U HHamA! &
fRiférd B Bt eRt dfdarer @1 gl
T iR 9% URWR H S R T T 304 HHAA & T R SR gt
SUd] hAIE|
a) The contractor/ agency shall be solely responsible for full compliance with the provisions
of “the Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal)
Act, 2013”. In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the Contractor/ Agency and the Contractor/Agency shall ensure appropriate
action under the said Act in respect of the complaint.
b) Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional Complaint
Committee constituted by the Bank.
c) The contractor shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the employees of the contractor, for instance any monetary
relief to the Bank’s employee, if sexual violence by the employee of the contractor is proved.
d) The contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.
e) The contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.




16 TREER P ¥ Ty 7 wrda Rod 35 % i & S P o) 98

el

) B P AT WERM 89 archt du urdf & Jeun wfed ar guRy &

g0 IHIH ¥ I gl

i) B & Aued & RA IRGER gRT H1H R T TN SR & HRUT

B IhIrF/afd ¥ ITd ardll

iy o uB/eH BT, Sugens, [l anf 1 srurer 7 6T o $ SR
3T DIg

The Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA
against:

i) Any claim arising out of third-party loss/ damage to life or property caused by/during
execution of the work.

i) Any claim arising out of loss/ damage to the workmen engaged by the contractor
during execution of the work.

iii) Any claim due to non-compliance of applicable PF/ Labour laws, ESI, regulations
etc

fedr iR dfdgreRr 39 IR # Jigy WEy
3TH-3U gER fhu SR guat & wfaar
3Iad feT 3R a9 B TR P T

IN WITNESS WHEREOF the Employer and the
Contractor have set their respective hands to these
presents and two duplicates hereof the day and year
first hereinabove written.

g iR dfageR s9 R # Wi @®y
3UA-3(0- SHfUPd FIAEGRDBAISN & HIFH U
fremfed fy SfiR dfdgrer 3 sa@t gl gt
TR U R HeR s 39! & ufadl )
D! 3R ¥ 35 39 167 3R I & Fearfea
fobar |

IN WITNESS WHEREOF the Employer has set its
hands to these presents through its duly authorized
official and the Contractor has caused its common
seal to be affixed hereunto and the said duplicate/
has caused these presents and the said two

duplicate hereof to be executed on its behalf, the
day and year first hereinabove written.

BI&R WS Signature Clause
uRd Red S 3 ok F gwaid W@ g

SIGNED AND DELIVERED by the Reserve bank of
India by the hand of

st / Shri

(AT TJ YcAH) / (Name and designation)
P! IURYTT T gxer fhd U / In the presence

of

(1)
UdTl / Address

gfe IfAedR Te WReRt
WH 7 U AT &l

If the contractor is a
partnership or an individual.

%ﬁﬁﬁwwaﬁqﬂ%

If the contractor is a company.



(2)
Udl / Address

W&ﬁ / Witness

SIGNED AND DELIVERED by

P! IURYTT H ger fhd U / In the presence

of

(1)
UdT / Address
(2)
UdT / Address

el / Witness
THE COMMON SEAL OF
fAfofea &t Iuffa & feAid - P IUA
e A @ do@ H UTRd Ydhed & IR0 H 39
Lo —— DI PHIA- g TS TS ¢ |

Was hereunto affixed pursuant to the resolutions
passed by its Board of Directors at the meeting held
on in the presence of

(1)
(@)

v, el fFefafea &t deeh & sue
JHTURAGEY 39 S&ddell IR g&ier ot gl
Directors who have signed these presents in token
thereof in the presence of

(1)

(2)

fafaq nfeq sredf w4t

SRT gwaeid Ud guq
SIGNED AND DELIVERED BY the Contractor by
the hand of Shri

and duly

constituted attorney.

gfe urdf yrflerdt wd @
Jufdas wH g ar it erar
T yrfierl &t R 9
gxeR fed o =Tl

If the party is partnership firm
or an individual should be
signed by all or on behalf of all
the partners.

gl MfdeeR I¥d BT

If the Contractor signs under its
common seal, the signature
clause should tally with the
sealing clause in the Articles of
Association.

gfe dfdgierR I HUAl &
U ¥ ¥ Jgldae U |
TERAMET & i §XIEeR

If the Contractor is signing by
hand of power of Attorney,
whether a company or
individual.
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Annexure Il

Undertaking reqgarding debarment

(To be submitted by the tenderer in their letterhead)

NAME OF WOOTK: ot e e

LIWE e, (Name of the bidder) declares that

a) l/we or any of our allied firm* is/ are not debarred / suspended / blacklisted by any public
institution/entity in India or any other country as on ............... (Last date of submission of
bid).

b) I/We or any of our allied firm* have not made any transgression in respect of the code of
integrity (as mentioned in the tender) with any public institution/entity in india or any other
country in last three yearsason ................ (Last date of submission of bid)

c) We will inform the Bank in writing, in case, l/we or any of our allied firm* is/are

debarred/suspended/blacklisted by any public institution in india or any other country on or

before award of work for the captioned work.

IWE, e (Name of the bidder) declare that I/we or our
allied firm * (Name of the allied firm(s) is/are
debarred/suspended/blacklisted by .................. (Name and address of public institution

in India or any other country) and the same effective up to ......... (date). A copy of such

letter is attached for your information and record.

(Seal and signature of the bidder)

Date

Place

(Note: strike out one of the above two declarations which is not applicable)
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*Allied firm: A firm would be termed as “allied firm” if the management is common, or substantial

or majority shares are owned by the banned/ suspended firm and by virtue of this it has a controlling

voice. Further all successor firms will also be considered as allied firm.

Annexure-llI(Drawings)

DRAWING-I
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